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the Vakalatname on the record.
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'18.3.96° None is present for both sides.
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i .
f '.
! 1
' 4
t ' :
i . Member
' pg | .
' §
! 1 _
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' ' learned counsel Mr S.Sarma.
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" 3.4.96 ; None 1is present for the applicant.
t
. ! Mr S.Ali,Sr.C.G:S.C for the
H X .
' i respondents. Mr.Chanda informs that
]
. ! Mr P.K.Tiwari will be the Advocate
{ . ", .
! ' for the applicant in this O.A and
- )
B ' requests for adjournment. _
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i ' Adjourned to 6.5.96 for
: ' consideration of admission.
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2. Mr s Sarmé for’ the applicant. Mr
5.4, Sr.C G S.C for "the respondents.
' The applicant has contended. in ﬂif*
thls appllcation againqt the délay in -
the initiation of the dlsciplinary
proceeding and the delay in the comple-
tlon of the same. . g

—

Issue notlce on the respondents .

R

before admission to show cause as to why

this application should®not be admitted

and reliefs should not be granted. Retur=-

. nable on 17.6.96. ‘
. List on 17.6.96 for show cause

and consideration of admission.

Gy

Member

Learned counsel Mr.B.K.Sharma for
the applicant. None present for the
respondents. Show cause has not been
submitted. . ,
List on 18=7-96 for show cause and

consideration of Admission. _

Member

Mr B.K.Sharma the applicant.
S.Ali,kSr.C.G.S.C for the respondents."
List 19.7.1996 for

for Mr

on consideration of .-

by

Member

admission.
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. Engineer,’

- This memorandum

‘applicant
‘result of the enquiry by the Central Bureau of
;Investigation

: 10.4.1995

shown in the statement of imputations (Annexure-

.‘h,, _been
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Leaymed counsel Mr.B .K.Shama for
the applicant. Leave note of Mr.S.Ali,
List for consideration of Admission on
'23=7=96,

-

by

Member

" The apblicant is now working as Divisional
Office of the Chlef General
Manager, Telecom, Shlllong

Telecom,

A memorandum of chgrges dat;ed 27.1.1992
No.ATW/Disc-5/A.K.S./91-_

(Annexure-5)

\

forwarded vide letter
92 dated 21.2.1992
the applicant under Rule 14 of the Central Civil

Services (Classification, ‘Control and Appeal) Rules,

was served on

1965. The charges against thezaﬁplicant are that
he had caused loss of ‘Rs.56,462/- to the Departmen,
and he had sold 2

in

telephone instruments as mentione
: .

the charges and statement of

imputat}dns.
of . charges relates to the events
which happened.in the year 1987 88. Ths dlsc1plmary
proceeding was pending as on 27.2. 1996, the -date
this O.A..

the disciplinary proceeding was as a

of submission of According to the

(CBI) "and . the CBI had informed
him v1de letter No.3994/3/1(A)/89/SPE/JPR dated

(Annexure-7) that out of 117 instances

1) of the_ memorandum of charges, 89_ instances

had- .been-ﬁdropped' and would proceed oﬁly against

28 instances thereof In thlS ‘0.A. it is the contention

of the applicant that the sub;ect matter of the

dlscmlmary proceedmgs against h1m relates to

_the events that had allegedly taken place in the

year 1987 and stale. As .such no
fruitful p\irpose will be served by'contir'luihg the

the

is, therefore,

same and same should be. dropped Further,

the charge memo was served in, 1992 and there

inrodinate delay in the ‘continuation

of the disciplinary proceedings against him which
is ~sti11 pending. Since the proceedings had not

N
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' ' been nompleted within reasonable time the Same'
is liable to be d"ropped; He also contends that.
the proceeding was not initiated according to the
N : instructions and guidelines in this regard. Moreover, .
‘ . the CBI had dropped 89 instances out of the 117
instances cited aga.inst the applicant as stated
earlier and as such the memorandum of charges
cannot be permitted to remain in the present form
- | because in the charges of the statement of imputations
| contained in the memorandum afy ‘the 117 instances =
‘,lhave been included aga’inst the applicant. Consequent
- to such dropping of the iqst'anoes it is no longer
nermissibleé on the part of the disciplinary authority
to proceed with the same memorandum of charges

and -to continue with the disciplinary proceedings.

| The applicant also had draWn the attention of
the Tribunal to Annexure-13 by which® the CBI
in the Said letter dated 12.2,1992 had expressed
its inability to file chargesheet agamst the applxcant :

in the criminal case. ..

. ' : - The applicant has also submitted that:
. . | he had reqﬁested, the respondents many times for
dropping of the’ disciplinary proceegii.ngs. In view
of the above the applicant®has prayed in this O.A.
for quashing the disciplinary proceeding and  for
direction to the respondent® Nos.1 to 4 to drop
_the proceedings: As an interim measure he has
also. prayed for restraining the respondents from

& . : ~ "1 proceeding with the disciplinary proceedings.

ertten statement has been. submitted.-
"Heard Mr B.K. Sharma for admission. Perused
the éppliéation submitted by the applicant and
the written statement submitted by the. respondents.
The facts of the case héve been briefly\‘ stated
as aboye. Having considered the same I am of
the view that this application needs - not ,tﬁr be
admitted at this stage. Therefore, the application
is disposed of wi'th"a direction to the respondents
to finalise the disciplinary proceedings within 31.10.96
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after giving the appiicant reasonable opportunity
of beiné; heard. Further the applicant is directed
to partic’iba_te in the proceedings and co-operate
towards its disposal within the time stipulated
above. He is at liberty to submit in the disciplinary

nroceedings all the contentions that have been

~raised by him inthis original application.

The applicant is at liberty to approach
this Tribunal if he is aggrieved with the order

nassed in the disciplinary proceeding.

~

The application -is disposed  of. No

arder as to costs, - \

é%/w-‘

Member
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)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH

0.A. No., gl/of 1985

BETWEEN

Mr., Ajay Kumar Singh, ITS
Staff No, 8113

Divi sional @ngineer, Telecom,
Office of the Chief Genzral Manager,
Telecom, North East Circle,
Shillong,

2e

4o

AND

Union of India,

through the Secretary,
Ministry of Communiation

Department of Telecommunication,

- Banchar Bhawan, Aghoka Road,

N GW Delhi I

The Dimcter General,
Government of India,
Ministry of Communicationp

Department O0f Telecommunication,
- Sanchar Bhawan, 20, Ashoka Road,

New Delhi,

Assistant Director General (Vig,3),

Government of Indisa,

Department of Telecommunications,

Dak Bhawan, Sansad Marg,
New Delhi - 110 001,

The Deputy Director General (Vig.)

Government of India,
Ministry of Communication,

Department of Telecommunications,

Dak Bhawan, Sansad Marg,
New Delhi 110 001,

Respondents

. e

DETAILS CF APPLICATION

le PARTICULARS OF THE ORDZIR AGAINST WHICH THE

APPLICATION I35 MADE

The instant appliation under Section 19 of

Administrative Tribunals Act,

1985 is made against

Contd.. P/ 2.

St

the
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following orders and develcpments arising therefrom :

(a) The GOVernweht of India memorandum No, 8/15/9 1~

Vige 1II of the Hexsxmmenk Degtt.‘of Telecommunicatioms
dated 27.1.92, issued in the name of the President

of India, by Assistant Director General (Vig, &)
pursuant to which inquiry against the appellant has
been inktiated under Rule. 14 of the CCS(CCa) Rules,
1965, The caarges in respect of which the inquiry

"has been initiated, arec rslated to the events that

had allegedly taken place in the year 1987-88 i.e.

4/5 years prior to framing of charges.

(b) Inordinate delay in the completion of disciplinary

; - ’ LY N ’ .

inquiry against the applicant which is pending since
last 4 years and is related to events that had
allegedly taken place 405 years ago prior to the

framing of charges.

2, JURISDICTION OF THE TRIBUNAL :

The applicant declars that te subject matter of the
ingtant case is within the jurisdiction of this Hon'ble

Tribunal,

3. LIMITATION :

The instant application is within the prescribed
period of limitation as laid down under Section 20 of the

Administrative Tribunals Act, 1985, ®

4. FACTS OF THE CASE :

The XX,appliéant in the instant case is aggrieved

by the inordinate délay'in the completion of frivolous
; . o _‘(’;-’. Cod -
¢ [

. ’

f ,' s ",- s : ‘~.' .\’;(‘:ontd.. .{P/’3. -
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and vexatious dlsciplinary inguiry (Under Rule 14 of the
ccs(cCa) Rules, whkch is pending against xkexs him since
lagt 4 years, The aforesaid inguiry is related to events
that héd allegedly taken place 4/5 years ago prior to the
framing of ch;rgés. Daring the pendency of thiks inguiry
the competeﬁt authority vide order dated 10th November
thz 1995 promoted the respondent Nos, 5 to 11 (in O. A, No,
273 of 1995 vhich he had filed earlier) to Junior
Adminis%tative Grade of Indian Telecom Service Group A
on adhoc basis ignoring the applicant's claim for such
promotion. As respondent Nos, 5 to 11 (in C.A. No, 273 of 1995
are all junior to applimnt, therefore, the applicant is
also aggrieved by his supersession and he has reasons
to belleve £hat he has ot been promoted to JAG Grade
only because of pendency of disciplinary inguiry against
him., Being thus high aggrieved by his non promotion and
suéersessiﬁn the gpplicant has already filed the O.A No,
273 of 1995 which is pending disposal before this Hon'ble

Tribunal,

The aforesaid is the crum of the subject
matter of the instant case. The applicant now places

the facts of the case in seriatim. ' .

4,1 That the spplient .is a citizen of India, He
belongs to 1983 batch of Indian Telecommunications
Service., After the completion of probatiun period, the
applicant was posted in Rajasthan Telecom Service at

Jaipur as S.D.O. (Phones).

4o2 That during the period when the applicant

was posted as S.D.O.(PHones) at Jaipur, on 31. 189, the

Contd,..P/4.
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S.P. C.é.I. Jaipur lodged an FIR againét the goplicant
Whexlin allegatiéﬁ was made thdt the applicant during
the year 1986~ 88 while.functioning as S.D.O.(Pﬁones)
North Jaipur, conspired with some unknown persons to cheat
the Telephone Department and that in furtherence of sald
criminal conspiracy the applicant dishcnestly and |
fréudulently pkaxe prepared a number of fake issue slips’
iqr issue 6f telephone instruments against the telephone
connections already installed with instruments.qursuant
to the FIR lodged a regular case waé regl stered against
the applicant and the investigation of the sae was

L

undertakxen,

Copy of the FIR dated 31,1.89 is annexed
hereto and marked as ANNEXURE-1,
4a3 That as a result of investigation in the

aforesald case, the gpplicant was also detained in Police
cuétody on 1,6,89 for a period of exceeding 48 houts
Consequently, the Government of India vide order No,9-16/
SQ-Vig.I dated 13.10.89 placed the gpplicant under
sﬁspensi0n>with effect from 1,6.89 in tems of sub rule

(2) of Rule 10 of the CCS(CCa) Rules, 1965,

Copy of the ordsr of suspension dated 13.10.89

is annexed heretc and marked as ANNEXURE. 2,

4ed | : That the Government of India vide order of
even number and date like tha£ of Annexure-2, revoked
‘the order of applicant's suspeﬁsion making it clear that
the Annedfure-2 order of sugpengion was deemed toO have

been made by the competent authority from 1,6.89

Contd,..FP/5.
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- + Copy of the order revcking the appliant's
suspension is annexed hers t© and marked

as ANNEXURE. 3,

4,5 : That subsequently in pursuance cf Telecom
Directoraﬁe, New Delhi Memc No, 10-2/89-S8TG. I dated 9th
Jénuary 1990, the Chief General Manager, Rajasthan Telecom
Circle, Jaipur, transferred thé-applicant on promotion

to Senior Time Scale of ITSiGroup A as a Divisicnal Engineer
in Ahmedabad Telephone District, vide Memo No, STa/8-11/ |

XIT/9 dated Feb., 20, 1890.

. Copy of Memorandum dated Feb. 20, 1990 is

‘annexed hereto %¥and marked as ANWNEXURE.4,

4,6 That wﬁen the applicant was posted as Did.sioﬁal
Engineer in Ahmedabad Telephone District, the Government

of India vide Memo No, 8/15/91-Vig. II dated 27.1.92,

which was communicated to applicant vide letter dated

21, 2.92, proposed to hold an inguiry against the applicant
under Rule 14 of the CCS(CCA) Rules, 1965, This discipline
ar} inéuity was in regard to same set of facts on the

basis of which dnnexure-1 FIR dated 31.1.89 was registered

against the applicant.

Copy of the Memorandum dated 27.1.92 is

annexed hereto and marked as ANNEXURE-S5,

447 That though the disciplinary inqukry against
the applicant under Ruie 14 of the CCS(CCA) Rules wns
proposed to be held vide Memorandum dat d 27.1.92 but

for nearly 2 years even the Ingquiry Officer was not

Con td, ..P/6.
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agppointed for conducting the inquiry., It was vide order
No, 8/15/91-Vig., II(i) dated 21.12.94 that the Government
appointed}the Inguiry Cfficer. By the order of the same No,
and date the Presenting Officer was also appointed by
the Government to pre ent the case in support of the
articles of charge against the applicant before the

Inquiring Authority.

Copy 0f two orders of even number and date
appointing Incuiry Officer and Presenting
Officer are annaexed hercto and marked as

ANNEXURES.6A and 6B respectively.

4,8 _ Th:t the CBI vide its letter No, 3994,/371(a)/
82/SPE/JPR dated 10.4.95 intimated the appliént that out of
117 instances shown in the statement of imputations

of the memorandum of charge, 82 have been dropped as most
of the issue slips have not been countersiéned by the
agpplicant, It was also intimated that now the prosecution
would take 28 instancss out of 117 into consideration., It
is pertinent to mention that those SDOs who had signed
the issue slips other than this applicant have not been
hauled up with the disciplinary proceeding and this

aoplicant has been singled out for a discriminatory

treatment,
Copy 0f the letlior dated 10,4.,95 is annexed
heretc and marked as ANNEXURE-T7,

4.9 That during this period, applicant also sent

the representation dated 15.2.95 to the Secretary, Telecom,

Department of Telecommunications, Government of India

Contde..F/7,
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Copy of the sald representation alongwlith the letter was
also sent to the B.D.G. (Vig.,), Department of Telecommuni-
cations. In this représentation applicant made a prayetr
fer wkkkka¥ withdrawing the charge Memo No, 8/15/91-Vig,II
dated 27.1.92 primarily on the gzound of charges being
stale frivolous and vexatious and alsc on account Of
inguiry being inordinately delayed., In the said represen-
tation, an apprehension was expreésed by. the spplicant
that as he is in the zone of considezétion for his
promotion to the JAG Grade which is likely to be maie

by the DPC very shortly therefore, due to pendency of
disciplingy proceeding against him there is a danger

cf the gpplicant's case not being considered by the IPC

at all for the purpose of promotion tc the JAG Grade.

It is stated that after the receipt of
Annexure-7 letter dated 10.,4.95, the applicant submitted
yet another representation dated 20.10.95 in continuation
of earlier representaticn dated 15.2.95. In this represen=
tatioﬁ applicant reiterated his prayer for dropping the
disciplinary proceedin gs. By referring to the Annexure-7
letter dated 10,.4.95, the applicant algo advanced
additional grounds in support of his prayer. However,
till this date nékther of the representaticns have

been dispOsed of,
L}

Copies of the representation dated 15,2.95

and 20.,10.95 are armexed herewlth and marked

as ANNEXURES-8A and 8B respectively.

4,10 - That the Govermment of India vide ordexr No,

314~9/95- STG,ITI dated 10.11.95 made promotions in

Contde..F/8. -
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Junior Administrative Grade of ITS, Grugp A and as
apprehended by the applimnt, his name did not figure

in the list of promoted officers while his juniors(i.e.
respondent Nos, 5 to 11 %in O.A. No, 273/95) were promoted
in the Junior Administrative Grade of ITS Group A, In the
list contained in order going by his seniority position,

the name of the applicant ought to have appeared after

O]

hri Ram Krishna whose staff No., is 8111. It is stated
that the petition x's staff No, is 8113 and he is senior
to respondent Nos, 5 to 11 (in O.A. No, 273/95), It is
stated that the DPC was bound to consider the adhoc
promotions of the appliwmmt notwithstanding the fec t that
the disciplinary inquiry against the gpplicant is pending.
It is further stated that on the mame of disciplinary
proceeding the sword of Democales canot remain hanging
over the head of the applicant through out and the
pendency of the disciplinary procedding against him can

never be a reason for denial of promotion to the higher

grade.
Copy of the order dated 10.11,95 is annexed
hereto and marked as ANNEXURE-Q,

4.11 That there are instructions and guidelines

of the Government of India laying down the parameters

and principles which must be strictly adhered to in the
matter of disciplinary proceeding., Realising delay

in the disposal of the cuse and the conseguent suffering
of the officér against whom such a disciplinary m case is
pending, the Covernment of India vide letter No,5/3/91-.M

dated 2.12.,92 stressed the need for minimising the delay

Contd...F/9,
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in the disposal of the disciplinary cases and suggested

steps which are to be taken for ensuring the sdame.

A copy of the letter No, 5/2/91.M dated
2.,12.,92 is annexed Bereto and marked as

ANNEXU RE~ 10 o

4,12 That in communication No, 4-32/91-Vig, I dated
23.9.91 laid down some of the important instructions

which are to be strictly followed in order to ensure
expeditioﬁs complétion of the disciplinary inguiry undet
Rule 14 of the CCS(CC3) Rules. In one such instructi.n

it was specifically pointed out that while appointing the
Inquiry Officer, the disciplinary authority will bring to
the notice of the former the time frame of 3 to 6 months

within which they are reguired to complete the inquiry,

Copy of the communication dated 23,9,91 is

annexed hereto and marked as ANMNEXURE~ 11,

4,13 That‘there is yet another instruction of the
Government of India in regard to expeditious finalisation
of the disciplinary cases which is contained in the letter
No, 15-5/87-Vig, III(i) dated 28.4.88, wherein it is
specifically provided that after it is decided to
initiate proceeding for a major penalty against a
Covermment servant, the charge-sheet to him should be
issued within a maximum period of one month, It has also
been provided that the Ingquiry Officer and Presenting
Officér should be appointed within a period of 15 days
from the date of receipt of the charge-sheet by the

suspended public servant notwithstanding the fact that

Contd,.,P/lo.
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he hag failed to submit any reply to the charge-sheet
within the stipulated period., It is also provided that
so far as the disciplinary cass pending for more than
one year concern, each case t0 be reviewed to locate
bottlenecks and suitable action to be taken to expedite

and complete those cases.

Copy of the letter dated 28,4,88 is annexed

hereto and marked as ANNEXURE-12.

4,14 That in the instant case, there has been a
flagrant violation of the instructions contained in
Annexures-10, 11 and 12, It is stated that in the case
in hand, there has been an undue delay in the completion
)of proceeding, The subject matter of the inquiry relates
: to the evants that had 3lkegddly taken place in the year
11987. The charge-sheet was served in 1992 and the
.Inquiry Officer was appointed in 1994 and now in 1995,
‘the CBI has decided to drop 89 out of total 117 instances
shown in the statement of imputations of the memorandum
\of charge, It is, therefore, stated that the sword of
Democales has remained hang:ng on the head of the
applicant since 1989 when the EIR was lodged against
him by the CBI, It is stated that it is incumbent upon
the disciplinary authority to conclude the inquiry
expeditiously as there is no doubt that the spplicant
has been put to avoidable mental agony and torture due

to long continuation of the disciplinary proceeding'

against him,

4,15 That in the instant case, the subject matter

of the disciplinary inquiry is stale as it is related

Con td. - .P/l 10
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to the events that had allegedly transpired way back in
1987, 1t was nearly 7 years ago that the investigation
against the applicant kad begun ; but till this very date
nothing has come out of it, It is also noteworthy that
after nearly 7 years'of tnvestigation, the CBI has |
decided in 1995 to drop 89 instances out of total 117
instances Of irreqularities against the goplicant.
It only goeé +to show the maliciousness and total non-
spplication of mind on the part of the competent authority

while framing charges against the applicant.

4,16 That it is stated that after the decision of
' the CBI o drop 89 instances against the applicant out of
total 117, the scenario has undergone a sea change and

the memorandum of charge cannot be pemitted to remain

in the present form because in the charge of the statement

\ of imputationg contained in the memorandum, all the 117

\
‘instances have been included against the applicant. It

_ ié'stated that after dropping of those instences, by the
specialised agency likeCBIY RRxkSxixkGNEERRIRMEBIERLE

it is no longer permissible on the part of the disciplinary
authority to proceed with the same memoraﬁdum of charge '
//gnd continue with the disciplinary proceeding. On this

K4 ground alone, the memorandﬁm of charge is liable to be =

quashed and set aside.

4,17 That the instant case is a fit case where this
Hon'ble Tribunal may be pleased to stay any further
continuation of disciplinary proéeeding against the

applicant.

COD td. . s ‘P/12‘
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4,18 | | That in the instant case it is also relevant

to mention that as evidence against the applicant was not
available the Central Bureau of Investigation could not even
file a charge-sheet against the applicant and it expressed
its inability to do so vide its report dated 12.2.92.

It is stated that since then the whole case is lying

dormant.

Copy of the CBI report dated 22,2.92

is annexed hereto and marked as ANNEXURE.13,
4,19 . That in the instant case the inordinate delay

in the finalisation of departmental proceedings against

the applicant is primarily due to laches on the part of
officials involved in the initiation of disciplinary
proceedings against the arplica nt. Even as late as 12.,9.95
the concermed authority *axim failed to provide opportunity
to the applicant to inspect the additional documents, the
insgpection of which was necessary to enable the applicant
to file an effective written statement against the
initiation of disciplinary inquiry against him. As a result
of which the gpplicant till this date could not even file
written statement. The Commissioner for Departmental
Inquiries vide Mémorandum dated 12.,9.95 advised te

expedite necessary action in connection with the Inspectban

- of additional documents. Moreover, the Inspector of Police

CBI videjletter dated 29.9.95 expressed his regret for the
delay in prdviding the applicant with an opportunity to
ingpect the additicnal documents. It is stated that after
the letter dated 29.9.95 no progress has taken place in
the departmental proceeding and the same lying dormant

as before.

Contd...P/13.
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Copy of the memorandum dated 12,9.95 and
the letter dated 29,9.95 are annexed hereto

and marked as ANNEXURES- 14A=m and 14B

regpectively,

4,20 ' That for his excellent performance in Ahmedabad
Telecom District in 1991 and 1992 and in Haryana Telecom
Circle in 1994, the applicant received high praise and
commendations from his semior officers. In view of the
commendations received from 1991 onwards it is thirdoisks

unthinkable that the DPC did not find the applicant suitable

enough for ad-hoc promoticn to JAG Grade. The only conclue

_sion that can be drawn is that the DPC did not even consider

_the applicant's case for promotion to JAG Grade in view

Oof pendency of disciplinary proceeding against him,

Copies of commendation certificates received
Ahmedabad Telecom District dated 25.4.91 and
21.5.92 are annexed hesreto and marked as

ANNEXURES 15A end 15B respectively.

Copies 0f the commendation certificates received

in Haryana Circle dated 8.4.94 is also annexed

herewith and marked as ANNEXURE. 15C,

4, 21 That in the instant case the applicant has

suffered unbearable agony and pain, The case related to event .

that had allegedly transpired in 1987, The FIR was lcdged

in 1989, Thé Disciplinazy-Proceeding was stat&ed in 1992
In 1992 itself the CBI expressed its inability to file a
charge-sheet acainst the applicant. The case is lying
dorxmant since then-and the only person who has suffered
in the process is this spplicant,

~
-

COI’I td. L 2K 3 .P/ 14.
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the applicant. Since the competent authority has failed
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4,23 That the spplicant had demanded justice but
the same was denied to him, Hence the applicant files this

applicationbon- afide and to secure the ends of justice.

-

5. GROUNDS FOR RELIEF WiTH LEGAL PROVISION S :

5,1 , For that the sublect matter of the disciplinary

inguiry pending against the applicant is stale as it

relates kack tovthe events that had allegedly taken place
nearly 8 years age in 1987, Since the matter is stale,

no fruitful pﬁrpose woutd be served in pursuing it any
further and as éuCh, the disciplinary proceeding is liéble

to be dropped.

~

562 For that there hes been an inordinate delay

ittt

in the conclusion of the disciplinary proceeding against

Zes e

tc complete the dlsciplinary proceeding against the
applicant within a reasonable period, the same is liable

to be dropped.

5.3 For that the disciplinary proceeding being
initiated against the applicant is contrary to the
guidelines and executive instructions contained in

Annexure-10, 1lland 12,

5.4 ' For that the dropping of 89 instances of

_— ;
irregularities against the applicant by the CBI bears
testimony t© the fact that there has been total nonapplication
of mind in framing charges against the spplicand@l and the
memorandum of charge was prepared hastily for ulteriox

purposes. Zkxkx After the CBI dropping 89 instances 4

Contde..P/15 s
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against the applicant, it is no longer open for the
dlsciplinary authority to pursue with the encuiry

against the spplicant and the same is liable to be dropped.

5.5 For that after  the CBI dropping 89 instances -
against the applicant, the memorandum of charge against

the applicant cannot exist in its present form and the

_same is liable to be set aside and quashed.

5.6 For that all the chazgés of the alleged
instances of irregularities in respect of which inguiry
is being held are related to the events that had allegedly
taken place nearly_B years ago, Moreover, the charges

were framed after nearly five years of alleged happening.

The charges are therefore, stale and therchas been

substantial delay in framing of the charges; Hence on

~this count alone all the charges are liable to be set

aside and quashed,

5.7 For that the charges on which the encuiry is
being held have been framed with a closed mind and/dr
there has not been any application of mind in their

framing, -

5.8 For that the charges contained in the
impugned memorandum are malicious and hence liable to be

set acide and quashed.

5.9 For that the impugned memorandum of charges
is arbitrary, unreasonable and is violative of the

settled.principles of service jurigprudena=m.

Contd, . .P/lso
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5.10 . For that the applicant has been singled out
for a discriminatory treatment and othsr SDOs who had

signed the issue slips have been allowed to go scot free.

Thus, &he action of the authority smacks of malafi de.

6. AILS OF REMEDLES EXHAUSTED

The avollcant decJares that he has no other
altemative or afflcaﬂloup remady exce;t by way of filing

this aspplication,

7o MA TWRb NOT PREVIOUSLY FILED OR PENDI NG
BEFORE ANY OTHER COURT :

- The applica nt further declares thathe has not

filed any appliéation, Writ petition or suit in respect

-t
of the subject matter of this application before any other
Court, Authority or any other Bench of this Hon'ble
Tribunal nor any such, anplica ilon writ petition or suit F

is pending befo:e any of them,

8, RELIEFS SOUGHT FOR : >
On the facts and circumstances, the applicant
prays for the following reliefs :
8.1. Quash and set aside the memorandum No, 8/15/91-Vig,II
dated 27.1.92 (Annexure-5)
8.2 Quash and set aside the chartes contained in
Mmnéxure-5 memorandum dated 27.1.92
"~ 8,3 Direct the respondent Nos., 1 to 4 to drop the
disciplinary proceeding against the gpplicant which
is continuing'pursuant'tq Annexure=-5 memo randum ;
:
dated 27.14924
K Contd, « eP/174 :
E
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8.4 Pass any other order or orders or give direction/
directions as may be deemed fit and proper in the

facts and circumstancss of the case.

8.5 Award cost of this spplication to the gpplicant,

9, INTERIM ORDER PRAYED FOR :

On the facts and circumstances of the case, the

goplicant prays for the following interim reliefg :

Pending disposal of the application, the
xmspEmdexk Hon'ble Tribunal may be pleased tO restrain
the‘réspondent Nos. 1 t0 4 from taking any further
action in purstance of the memorandum No, 8/15/91-Vig,II

dated 27.1.92 (Annexure-5),

10. e Pas e

The application is filed through Advocate.

11, PARTICULARS OF THE I,P,0. :

(i) I.p.O, No, : 09 328191
(1i) Date : 26.2-9%

(iii) Payable at : Guwahati,

12, LIST OF ENCLOSURES :

As étated in the Index.

Veri fiCatiOH. ec e

1
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VERIFICATION

. I, Shri Ajay Kumar Sindh, son of Shri.Ajeet
Erasaé, reéident of village Katewra, Delhi-39, presently
WOrking as Divisional Engineer (Telecom,) in the office
of the Chief General Managei-(Telecom.), Shillong, do

hexéby_vgrify and state that the statements made in

paragraphs 1 to 4 and 6 to 12 are true.to my knowledge ﬁnd~j

those made in paragraphs 5 are true to my legal advice

and I have not suppressed any material facts..

ind I sign this verification on this the

.‘day. of February 1996 at Gﬁwahati.

‘ ' (ASAN wUMMR GivGR)

e At e
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. 8-lips for issue of telsphone instruments agalict ¢che: «
.telephonc gonnecticus already installed with ingtruments.

Shrdl A.K.Singh, 8DO(P), Morth, by abusing hia

. official positiom, dishonestly and fraudulently ordered
‘for lasue of telephone instruments twice and thrice
- against a number of individual telephone oonnections

on the said bogus issue slips. @ the sald issue slips
.8hrd B.H.84ingh, JT0 froudnlently, by abusing his official
.+ position got iassued talephone imstrumeats from s-tore
2. twloce/thrice against a nunmber of individual talephone
{17 Coanections. In this manner, 77 teléphone instruments

whie e s

T costing abogt B.38,751/= (3.763/~ each instrument) were ‘

got issued. Thus, they caused wrongful loes of about

B,86,781/= to the Govermmmeat and corresponding gains to
'thmclvu‘g .

.-+ The above facts d.iaclou commission of bffenc;a
punishable u/s 120-B r/w 420 IKC and 430. IFC %% and
5(2) x/w 5(1)(a) of R fct, 1947. Therefore, a Regular

.'?.

#.u?. 2 Case 45 registered &nd entrusted ta Shri Ram Chandra,

Inspector of Folice, 8.P¢B./CeB.1., Juipur for lnvesti-
gation, : .
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.\W:«.‘/ 4. The Dy Secretary (By Mame) Ministry of Communicatiom,

Bardar Patel Biawan, New Delhi,

3. The Direator, C.V,C,(Br Kame), New Delhi.
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] :‘% : Goverment of India Q> i
?;,»&‘ / L Ministry of _Conununica_tions 3
QQ&}” Department of'Telecommunication§ g
g ' pak Bhavan, Sansad Marg. New Dellii= 110001. .
/ . . ,
/ o - ) ‘ - %
f _ E C | ﬂ_ / @'0, ' |
,/ ' ’ Q.I Datai: 097019890 . . .
| Rt - .
_ O KD ER .
WHEREAS a case agaihst Shri a.K. singh an officer of IES
Group 'A' and presently working as SDO(F) North Jaipur, in res-
ffence is under jnvestigakion.

pect of a criminal o
AND WHEREAS the said shri A. K.
police custody on 1.6.89 for a period exce
hourse. : ' o

5ingh was detained in
eding forty- eight

d shri a.K, -3ingh is deened to have
of detention i.€. 1.6.1989 1in
of the CC3(CCA) Rules, 1965 and

ntil further orderse.

NCW THEREFCKRE, the sai
been suspended‘w.e.f. the date
temns of Sub rule(2) of Rule 10O
shall remain under suspension u

(By order and in the name .

of the President).

r&"’//l

( K.5. BAN3AL )

Sy General Mapager(Vigilahce)
Copy tos . : : B , .
\/}Q' Shri A.K. 3ingh, 500(P) North Jaipur( Through C.Ge M.l . Jaipur)
C 3) Chief G.M.I. Lelecom. ‘kajasthan Circle Jalpur. |
3)“&¢°M. (Persbdné%) *,birectOSate New Delhi.
3\.’\\\( \.\\; :l N O~ - (\
(S10. LOOLAE WUHEIA)
ASStt. Vile General (Vig=-A).
By
) - | 56960316;,
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i Ab No. 9-16/89-Vig-1L
e Govermment of India
B o Ministry of Communications
L Department of ielecommunications
' Uak Bhavan, sansad Marg, Lew Delhi- 110001,

Dated : [3(®.1989.
i ORDERK °
- | s

{ . . .

E WHIEKEAS an order placing shri A.K. Singh, an officer of
ITS Group ‘'A' presently working as abou(P) Horth Jaipur, under

suspension was deemed to have been made by the competent authority

from lé6.89.

NOW THEREFCKE, the rresident.in exericise of th? 8owers
conferred by clause(c3 of cub-rule(5) of kule 10 of CCsS(CCA)
wles, 1965 hereby revoies the said order of suspension with

immediate effect. >

(By order x in name of rresedént)

e —
2

‘ (K. 5. BARGAL)
General Manager(Vigilance)

Copy to:
/y) shri A.K. singh, SDOo(P) tiorth, Jaipur. (Yhrough CGMY Jaipur).

2) Chief General Manager Lelecom. Rajasthan Circle Jaipur,
3) General Manager(Personnel) l'elecom. Directorate.

. : - . ) o ‘

o . ' (Poonam Juneja)

Asstt. Dir. General(VigilancesA)

S~ . i~

pavocate

D g




/ 23 - IOy
/ e 4 N PRRPRREVIT-AS Vel R E Aﬁﬁ@"g _}kh}.’){;q ‘.‘ : ‘i:‘::'.'.'-u-a..dn 23 : “

/// ‘; | ' | " L““”_qu{owtpaz

- , DEPARTMENI GF TELECOMMUNICATIONS

>

Office of the Chief General Manager Telecommuniéations,

Rajasthan Circle, Sardar patel Marg, Jaipur - 302 008,
o, STA/8-11/X11/9.
Dated : Feby. 20, 1990.

MEMORANDUM

In pursuanée of Telecom Directorate, New Delhi

§

memo No. 10-2/89-3IG,I-dated 9th Januaty 1990, the A
Chi=f General Manager, Rajasthan TelecOm Circle, Jalipur ' i
is pleased to transfer Shri A.K.Singh, ADEL Crossbar f
Ipstallation, Bhilwara on promotion to Senior Time Scale ;

of ITS Group 'A' as a Divisional Engineer in Ahmedabad

,Télephone District.

Necessary charge reports may be sent to all

‘concerned.

N T B SRR

i - ' ' WA (
{.I,' Q.I\) ~ ("WU‘S?C 5 C' (0]

| ( B.R,Shukla ) !
. Asstt,.General Manager (Admn) IE

A copy of this memo is issued to 1= 'y
1, The Directcr General (STG-1), Department of Telecom, 1,

Sanchar Bhawan, Hew Delhi 110001 for informtion, L
2. The_General Maniger Telecom District, Jaipur, '
3. The Director Telecom (South) Udalipur,

4. The Chief General Manager, Gujarat Telecom Circle, _
) o Ahmedabad. His FAX message No. Stafr 13/5/X111 :
el refers., , . \
5. The General Manager, Telecom District, Ahmedabad. 3

6. The Sr.Pa(G) to CGM/GM(D)/Dy.GM Circle Office, Jalpur, :

o

1, PF of the officer, » o

8, Officer concerned,

o

9. Spare.

to- T~bE ',BC"'\:FVC"“‘:-\“\ . 3(;1 l\(:\ ,:(-\h"‘(

Lai¥e W W
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Conf idential

UEPARfMEHT OF T[L{CUHHUH!CATlOHS

office of the
Ared Manager (West)
Sabena Apartment

Shri A.K.Singh, : » Ahmedabad.
Divisional Engineer (Int.)URP ,

Haranpura Telephone Exchange
Ahmedabad. : No.ATH/Disc-5/A.K.S/91-92
. , | 5

ated: 21.2.1992

Subf Disciplinary case aqainst Shri A.X.Singh, D.E.

" please find enc losed herewith 3 Hemor andum No.8/\5/9\—Vig-Il dated

27.1.92 in original alongwith all its enc losures received from D.0.T.
Four coples of acknow ledgement may be sent to this office as three

- acknowledgement copies are to be sent to D.G.M.(A) for record.

\)4
: (Lav G )
Area Managerd t)

Encl: as above

- . The receipt of the above ment foned memorandum {s hereby acknowledged.

pivisional Engineer(1nt”
Haranpura Telephone gxchange
Ahmedabad.
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Mo, B/15/91-VIG.1I
GOVERN LT OF 1'DIA
'DEPARTMENT OF TELECOMMUNICATIONS

T N‘\r)j\ DAX TAR BHAWAN
SA'ISAD MARG
W NEW DEL4I-110001,

" Dated the 220-]- '77_
HEMORANDUMNM

The Prcaldent proposes to have an inuiry held against -

Shrl A.K. Singh, formerly SDOP(N), Jaipur Telephones and now
ADET in Gujarat Telecom Circle, under Rule 14 of the CCs(cca)
Rules, 1965, The substance of the imputations of misconduct

. or misbehaviour in respect of which the inquiry is proposed to

eld is set out in the enclosed statement of articles of charga
Annexure-I), A statement of the imputations of misconduct or

- misbehaviour in support of each article of charge 18 enclosed

(Annexure-II). A list of documents by which and a list of -«

~witnesses by whom the articles of charge are proposed to be

sustalined are also enclosed (Annexure-III & IV).

e ‘Shri AK. Singh is directed to submit within 10 -days of

the teceipt of this Memorandum a written statement of his defen
and also to State vwhether he desires to be heard in person,

3.  He Is informed that an inquiry will be held only in
respect of those artféles of charge as are not dadmitted. He
should, therefore, specifically admit or deny cach article of

charge.,
\

4. Shri A.K. Singh is further informed that if he does not

- submit his written statement of defence on or before the date

specified In para 2 above, or does not appear in person before
the Inquiring Authority or otherwise falls or refuses to comply
with the provisions of Rule 14 of the CC3(CCA) Rules, 1965 or
the orders/directions issued in pursuance of the said Rule, the
inquiring auathority may hold the inquiry against him ex~parte,

Se Attention of Shri A.K. Singh i3 invited to Rule 20 of

“the CCS(Conduct) Rules, 1964 under which no Government Servant

shall bring or attempt to bring any politicgl or outside
influence to bear upon any superior authority to further his
interests in respect of matters partaining to his service under
the Government, If any reprrsentation is received-on his behal
from another person in respect of any matter doalt wLSp in thes:
proccedings, it will be presumed that Shri A.K. Singhaware of
such a representation and that it has been made at his instance
and actlon will be taken a7ainst him for violation of Rule 20

of the CCS(Conduct) Rules, 1964, .

CO“td..-..Z/"‘
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/ Shri A.K. Singh |
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6o Recelpt of this Hemorandum shall be acknowledged.

By or‘er and in the name of‘t he President,

: ‘..(/\4\/\— \i jou
(MRS. POONAM JUNEUA )
ASSTT. DIRECTOR GENERAL (VIG.A)

|
ADET, Gujarat Telecom Circle, ‘ |

Ahmedagbad,

(Through Chief G.M. Télecom, Gujarat Circls, Abmedabad).
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AEXURE-T

"§§atcmont of artlcles nf charge framed against Shri AL, Stngn

cly UQUP(North), Jaliur Teleohones ang now ADET in “Ujurat

That the satq Shri a.k, Sinh while functiﬂning as
SDOP(Horth) under G.1. Telephones, Jairup Telephones
District, Jalpur diring the yYear 1987-gg, Vilfully
i9nored the Intercsts of the Departmont ang mechanically
Passed orders tvlce/thrice for issye of telenbane
Instruments gn the false Issue/tequisition Slips
Subm{ttag by the Jr0s Yorking under him, inspite of

the fact thae elther teleplone Instruments haq

alredy been {s3s5y-g ajalnst the respective 0Bs or the
0Bs had already been Cancelled, e Prepared false
iUSpectiQn reports gand also fafled to take any action
ajalnst the concern.d Subscribers on the “Sasis of the
incpection LTports submitted by the SIT a5 vell a8 pT
‘Wrking under him. Shel ALK. Sinh thys facilitated the
fraudulent I{ssue of 74 teleshone instruments Causing
becuniary loss to th2 Department of about S 456,462/~
(at the rate of Rs.763/~ for each instrument), Shri
A.K, Singh alse unauthdrisodly snld one telenhone
instrumcnt'each tv2 S/Shryi Kk.c, Qupta and 1,0.5, Ahluwal{a
having tleatone Connoctlons 1y, 842433 4nd 72711,

Thus, by his abave ACts, Shri ALz, Sinah faileg Lo
malnetaln absolute lntagrlty, devotion to duty and
actd {n 3 manner undueconing of 3 Government servant
tharcoy contrateniny pyle 3() (1), (14) .ng (111) of
the CCS (Conduct) Rulea, 1964,

<

W\Q—‘-\\ AN %
( nrs, POOHAM JymEJA
ASSTI. DI:CTUR STNERAL (VIG, )
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af Lgputatlonn of uiacondJct/misbahnviour in BULP\

/7 : 0F thg articleg g charge frameg 8gainpt Shri A, «x, Singh,

/// +  Pormarly sggp (North).'Jnlpur Telephonas and ngy ADET {n
‘ , Gqurat Talecom Circle,

.- o

.0rdara frgpr foaue of telaphono lnntruman:a Bven agajingt

Shri Ak, Singh va, varking ap §DDP(Horth). D/o GMT
Jaipyr during the year 1987-88,  Hi, dutles Iintoral{g
vere to fagyq tolephone instrumsnty pn roceipt op

lpaqp alip 2gajngt rﬁapuctlva 0.B. fron thg J1a varking

under him,

(ﬁorth) 8nd Section 12 fespoctively, It vas tgn‘puty'
of Shr{ ALK, 3lagh to P88 ordar for insum_or ;alephpng
inntruaanta.agalnat 0.8, on the basip of isgue slip
éubnlt?ad.by ths JI0,g, 8fter dues carp and Necennary

checg ta safaguard thes intargpt of the Dup@rbmuntr

" 0n the gancrary the gajg Shrl &,K, Singh passeg orderg

for lagua gf talaphane Instrunenty §n 8 mmcnanlca}

manner Quldu/thrlca'aga;nat'thn 08me 0,8, {n cartaln

' Casag, g0 the laauu/ruquialtlon slip, submittod by gajqg

Shri 3.&5'31ngh, althaugh thy toelephone lnmtrUmanpa vare

alraady gncg L3sued ang Installaed 298 {npt thg Feapoect jvg

0.8,.8 8g datailad balov, Shri Ak, Singh alasg pasgod

those 0,.8,4 vhich uvare cancslled ang 8gainst which ng

talaphgong {natryaent Y88 to bo issuod 1=

contd,,,,2/-
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0.8. No, 3ection  No, & date of Oraun  Datag Exac.|!
, {ssus slip on - by of od byl
Vhich telaphonag exacuy ﬁ
instrument draun tion/ Y
" : ‘ . Sect- ﬁ
§ 1_0”0 :
i 2 3 d 5 6 T
e 9 () 26 - 68 dt. 09/01/87  s.N, 26/6.1.87 SeNe
- , Singh singh f
2, - dg = - 77 dt, 12,01,87  -gp- Falssly  wdo- 4i
: draun ?
e 120 (W) - 68 dt, 09,01,87 -go- 3.2,87 -do-
de  * =dg = ° 77 dt, 12,01,87  ogo- 26/Falgely =-do-
: “ drawn,
Se fzil “ 68 dt, 09,01, 87 =do-  26/12,3,87 ~do-
) 6, ~dg- . 77 dt, 12,01,87 —do- Falnaly‘ ~do=-
' o : ' » dreun
7o 125 (N) . 68 dt, 09,01,87 ~do- 26/4,2.87 <do-
J Be  dow . “ 141 dt, 28,01,87 -gg. Folasely  .go-
. drawn
Se  127(N) . 68 dt, 09,01,87 -do~  26/31,1,87 -go-
10, ~do- " 141 dt, 28,02,87 ~do-  Falsely -do-
draun
Me 128 (N) - 68 dt. 09.01.87 - —go- o ~dg=-
' : Cancallad
12, =dg- . 141 dt, 28,01,87 ~do- - do - ~dg-
Y13, 129 (M) 24 155 dt. 29.11,86  g,y, 24/28.11,87 3.y,
- S .+.. . Khande] - Khandgl -
V- o : , wal val, ‘
14, ~dg= 26 141 dt, 28,01,87 sy, Falsely  -dg-
- : . 3ingh  draun
- 15, 138 (N) 24 155 dt, 29,12, 86 JNe 24/1.12. 86 ~do-
. - Khandgl -
val
16, 138 (N) . 26 141 dt, 28,01,87 gy, Falsely
Singh draun
17, 141 (n) - 26 141 d¢, 28,01,87 —ge- 26/10.01.97. 5.8.
Singh
18 141 26 104 dt, 18,12.87 -do-  Falsely -do-
} ~ drawn '
DU, P G L -
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41,

~rney kA

1/‘
VAR 2, 3. 4, 5 6
19, 143 (N) 25 141 dt, 28,01.,87 S,N, 26/13,01,87  S,N,
. - Singh S5ingh
20, -dg= . 104 dt, '18,12,87 <de- Falsoly -do-
drawn
21, 524 (N) 12 148 dt, 21,10,87 Laxman 12/21,10,87 Laxman
Oson Dasse
22, =do= 26 9 dt, 02,11,87 'P.C. Falmely
Aryeo dravn
23, 526 (N) 25 190 dt, 29,10,87 N,U, 25/28,10,67 M,U. Khan
: Khan
24, =dge 26 . 60 dt, 12,11,87 5,N, Falsoly
’ . Singh drawn
CANCELL @ 0.8 ,4
' \
25, 50 (N) 26 81 dt, 15,12,86 S,N, Cancell od
Singh
26, S3 (N) 26 - do - -0 - - do =
27, S5 (N) ® - do - -do- -do -
28, 63 (N) ® - do - -do~ ~dg =
28, 92 (N) 6 dt, 01,01,87 -do- -do =
30, 93 (N) * « 'do = ~dp- ~do-
31, 107 (W) = 77 dt, 12,01,87 -do- -do-
32. 118 (N) . - do - =do- ~do-
5 334 126 (N) ® 141 dt, 28,1,87 =do- -do-
" 34, 131 (N) “ w do = =do- ~-do-
36, 150 (N) ° - do - =do- -do-
37, 164 (N) * 92 dt, 12,03,87 P,C. Arya - do =
& .
38, 602 (N) - " 12 dt, 06,04,88 GS,N, -do-
Singh
39, 629 (N) -® - do - - do - -do-
40, 635 (N) * - do = = do - -do-
636 (N) " - do - - do - ~do-

‘
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3, 4, S, 6o 7. i'
| 5,0,0(P o “;
25 (J) 21 209 dt, 27,4,87 K, Singh 21/8,5.87 K. sxngn”&
' | | . 1
26 . 135 dt, 15,06,87 S,N, Falasly :
' Singh draun N
(V) 21 53 dt, 19.02,B7 L.K, Kul- 21/11,2,87 L.K._Kul-}
shroestha phresthy |
45, " 26 56 dt, 09,02,87 S,N, Falsoly -
- ' o Singh draun
46, 26 (4) 21 64 dt, 08,04,87 L,.K, Kul- 21/10,04,87 L.K, Kul=
' shrestha shrestha
47, @ 26 135 dt, 16,06.87 S.N, Falsaly
® : . Singh dravn
‘48, 28 (V) 26 109 dt, 19,05,87 B,H, Mesna 26/6,5,87 B.M, Meon:
. , .
49, . * 135 dt, 16,06,87 S.N. Falsaly
' S Singh draun
50, . 29 (4) * 109 dt, 19,05,87 B,H, 26/ 5,06.87 SeNo Sing?
: | Assna ’ :
51, " = 135 dt, 16,06,87 S.N, Falsely drawn
Singh :
526 30 () * 109 dt, 19,5.87 B.nA, 26/15,05,87 B.H. Moo
Magna na
53, * . 135 dt, 16,06.,87 S.N, ‘ Falaoly
Singh drauvn
54, 31 () " 109 dt, 16,06,87 B.M. 26/20.05.87 B,M,
, ' Meegna Meang
55, " " 135 dt, 16,06,87 S.H. Falsaly ' .
' - - Singh draun
56, - 32(wv) '* 109 dt, 19,05,87 8.0, 26/14,05,87 B.M,
o g ' Hesena g Moena
574 . * 135 dt, 16.06,87 S.N. Falsely
Singh drewn
58, 34 (W) * 109 dt, 19,05,87 B.HM, 26/14,05,87 B.M,
‘ ' ‘ Reena Mecna
59, J « 135 dt. 16,06,87 S,N. Falsely
' Singh drawn
60, 37 (W) 21 39 dt., 04,06,87 Kenal 21/28,05,87 L.K. Kul
' Singh shreagtha
61, . 26 271 dt. 30,06,87 S,N, Falsely
- Singh draun

COﬂtd..o¢.5/“
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4 2. 39 () 21 | 39 gy, 04,06.87  |,K, Kule 21/28,05,87 L. g3
: Shruutha ; } 8hr,
63, " 26 271 dt, 30,6,87 S.N, Fal&aly E v S
Singh drawvn |
. : ‘; '.‘
S84. 40 (U) 21 209 q¢, 27.4,87 Ko Singh  21/08.05.87 K, )
| . singh
65, " 26 271 dt, 30.06,87 . SN, Falsely
' : ’ ' Singh ' drmﬁn @
66, (W) 21 209 g, 27,04,87 K. Singh 21/08,05.87 K,
. : ‘ o . _ . "~ 8ingh
674 : 26 271 dt, 30,06,87 5,y, Falsely
' Singh draun
8. 42 (W) 21 209 qt, 27,04.87 Ke Singh 21/ 8,05,87 K,
. | |
69, . . 26 271 dt, 30.06,87 SoN, Falsnly
Singh drawn
70, 43 (v) 21 209 dt, 27.4,87 Ko Singh  21/06,05,87 K,
' Singh‘
M, u 26 - - 271 dt, 30,06,87 gy, Falsely
. C ~ Singh drawn
72, 142 (¢) = 67 dt, 08,07,87 P.Co Arya 26/14,07,87 p,C,
: Arya
73, = . 249 dt, 28,07,87 s,y Felsaly |
' Singh draun - }
T4 143 (y) = 67 dt, 08,07.87  p,C, Arys 26/19,12,87 5.N. .
s ‘ Singh
< ‘ | '
75, ® - 249 dt, 28,07,87 SuNo Falsaly
' ' : Singh draun
76, 144 (y) = 67 dt. 08.07.87 = p,C, Arya 26/10,07.87 p,C,
o ' ‘Aryn.
77 144 (U) * 249 dt. 28,07,87  s,N, Falsaly
: : ' - Singh drawn _
78, 145 (y) = .67 dt, 08,07,87 P.Co Arya 26/22,07,87 s5.H,
: _ ‘Singh
79, = " 249 dt, 28,07,87 gy, Falsoly
' Singh drawn
80. 146 (V) ® 67 dt, 08,07,87 P.C. Arya 26/05.,08.87 5,N,
. ' Singh
¢ g R TR - )
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5. 5. 70 \§
dt. 28,07,87 S,N,  Falsaly draun |
Singh Ly
. , - ' Ny ii
82, 147 (W) = 67 dt,-08,07,87 bp,C, 26/29,07,87 SeNe Sing |
) : | Arys i}
83, = © 249 dt, 28,07,87 s,N, Falsoly draun |
Singh \
84, 148 (U)‘ 21 83 dt, 08,07.87 1.k, Kul-21/04 07,87 L.X. Kul= ?
‘ shrostha shrostha
. . H
85, = 26 249 dt, 29,07.87 SeNo  Falaoly draun '
- Singh
6. 12 (W) * 56 qb, 09.02.87 SeN. . Cancellad
' ‘ . - Singh
87,38 (W) <+ 271 ge, 30,06,87 s,N. - do -
: _ Singh
88, 44 (W) = - do - ~do= - do - i
89, 90 (W) 14 23 dt, 04,05.87 BJM, - dp -
: Heaona
80, 134 (V) 26 67 dt, 08,07,87 P.C. - do =
' Arya
e Shr { SeNo -Singh, JT0 aftar dishonostly obtaining tha
aforosaid: toluphana instruments from the cAntral atorns,
0/a SOOP Jaiput,nnithnr gade th3 sotry in his stock
Foglstar nor deposited the fnstruments back, but misut{ljised/
i misapprop;iated the 2230,
4., Tha seid telephane instrunments vere issuad from the central
atores on thn basia of the orders of Shri A.Ke Singh,
andorscd on the lsasue slips submitted Oy Shri s, N Singh,
Jra,
9, Shri A.K, Singh alao prepared false lnupnction roports and

after his tranurar he noither subajtted the inspection
foports to the 0/0 ths OE, Jaipur nor took any action againgt

the concerned subﬁcriburs. Duiing the search of shri AoKe

— - —
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_ Singh's house, inspection reports in respect of telephone\
82668 and 842433 subamitted b{ the SIT .as well as the PI wo“\
~under him, on ‘which Shri A.K. Singh had falled to take Bn{ ad:

vwere also seized.

6. Similarly, Shri A.K. Sinqh, {n utter disregard of Pxisting norms

and procedure and ingnoring the interests of the DPpartment,
maechanically passed orders for issue of telephone instruments
on the issge slips submitted by Shri Laxman Dass,’ JTO concerning |
certain OBs agalost which telephone instruments had already been
issued and installed. The said telephone instruments-got
fraudulantly issued by Shri Laxman Dass, JIO were never;accounted
y 'for, as detalled below 1~
Sl. OB.No. &  Slip No. date By whom dravn Installed By whom
M0, Section | _ " which sec~-' execut=-
' ' ’ tion & dt. ed,
of execu-
tion.
1. 2. 3. 4. 5., 6.
1.  25(N) 12 53 dt. 04.03,86  J.B. Sharma Falsely
o , drawn : .
2. oo " 8 dt. 02,03.87 - do - 12/2.3.87 J.Be
_ ' ~ Sharma
3, * » 41 dt. 06.05.87  K.M. Srivastava’ Falsely
A _ ‘ . . drawn
4,  172(N) 8 dt. 02.03.87 - J.B. Sharma 12/2.3.87 ~ J.B. Sh
. . . A . | ma .
5. % " 91 dt. 06.05.87 . K.M. Shrivastava Falsely
, , : ' ' : drawn
, | o
Q. 210(K) * 122 dt. 21,5.87 Laxman Dass _Falsely
Lo~ drawn '
7.7 ® = 132 dt. 28.5.87 L.L. Bangall  12/28,5.87 L. Dass
8o  219(N) ® 122 dt. 21.5.87 L. Dass 12/27,5.87° = do -
9. " “= 194 dt. 28,5.87 L. Dass Falsely
drawn
10. 229 (N)" 122 dt. 21.5.87 Laxman Dass ‘Cancelled

on 15.6.87
j

Con‘td.'-onoue/—
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“ﬁ (n) 12 94. dt., 141.,9.87 Laxnan Dass Canrcelled
o . T on 15.6.37

3; 12. - 230 () " 122 dt. 21.5.87 - do =~ - do -

o o ' , |
13. " _ " 132 dt. 28.5.87 - L.L. Ban 1ald 12/28.5.87 L, Das!
14. 258 (N) “ 122 dt. 21.5.87 Lax:an Dass 12/22.6.87 = do -,

115, L " 94 dt. 12.8.87 - do - Falsely
' ' ’ "drawn
16, -292 (N) " " 87.dt. 12.8.87 -do - 12/1.0.87 = do
17, ™ n 94 dt. 14.9.87 - do - Falsely
' : o - drawn
18, 336 (N) - “ - 94 dt. 14.9.87 - do - 12/20.8.87
19. " . " 148 dt. 21.10.837 - do - " Falsely
_ dravm
& 374 (N) 22 dt. 3.6.87 - do - Canc>1lcd.
21. . 178 (n) 14 202 dt. 22.6.87 . = do - tancelled
22. 286 (N) " 184 dt, 21.5.87 - do - - do -
23, 317 (W) " 69 dt. 21.5.87 - do - - do -
24, 344 (1) " 117 dt. 20.5.7 - do - N
25, " " 202 dt, 22.6.827 . Laxnan Dass - 1°/8.7.37 L 102
' : ‘ ' Dass.
26, 463 () 24 128 dt. 15.6.87 . G.L.X. © 24/18.5.87 S.L.K.
g A ' ’ _. ' R
27, " ‘ 14 217 dt. 24.56.97 La:xman Falsely
o Dass " drgwn
O
T. Shri A.K. Slngh, thus, facflitated the issue of 74 telc hone

instrumants on the fake roquisition slips submitted by the
'said S/Shri S. 1. Singh and Laxnan Dass as detalled above and
caused pecuniary loss to the Department to the cxtent of

Rs. 56,462/~ (at the rate of Rs, 763/~ for cach instruient).

cont-l...... 9/-
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Further, Shri'A.K.'Siﬁgh unauthorisedlyvsold one
Telephone instrument each to Shri K.C. Gupta of
Jﬁjtwa;a having -ﬁelephone connection No, 842433

and Shri M.J.S. Ahluwalia of 65, Gopalwari, Jalpur
having telenhone connection No. 72711. The sald

two telephone instruments unauthorisedly sold by

Shrl A.K. Singh were recovered from the houses of
S/shrl K.c. Gupta and.H.J.S. Ahluwalia, respectively.
They have stated that the sald two Instruments selzed

from thelr residences had been purchased by them from -

Shri A.K. Singh,

Thus, by his above acts, Shri A.K. Singh ﬂailed to
naintain absoluts intewrity{ devotion to duty and

‘acted in a manner unbeccming of a Government Servant

thereby contravening Rule 3(1) (1), (11) and (iii) of
the CCS(Conduct) Rules, 1964, : L

® e o0 0 »
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List of documaents byferticles of charge framad against Shri
Singh, forasrly SOOP (Korth), 32 ipur Tslephones and

AGKQ
naw ADET {n Gujarat Tealescam Clircle are propossd to be sustained,

B

ANNEXURC-111 A
p i A

‘JL,',(,L.

13,
14,4

15,

FIR No., 1(A)/89 of SPE, C31, Jaipur dated 31,1,1989,

Selzure Maemg dated 242,1589 gnd fts documents,

Search liat dated 2,2,1589,its documents,

§sarch list dated 2,2.1989 and its documunts,

Selzure Meso dated 3,2,1989 and its documenta.
Selzure Memo dated 3,2,.,89 and it documante,

Stock register of NIC for the year 1985-86,

Stock regiatar of NIC for the ysar 1987-88 and 88-89,
Issue slip No. 68 dated 9,1,1987,

Issue slip Ne, 77 dated 12,1,1987, \
Issue Slip No, 141,60,104,81,6 and 12 respectively,

Issue slips Kos, 53, 8, 41, 122,194, 130, 94, 184, 87,
148, 22, 202, 69, 129, 217 raspactively,

Issue slip No. 195 dated 28,5,1987, 120 datsd
21,11,1987 sanctioned 25,

Sefzurae Memo datad 6,11,1989 and its documants,

 Selzure Memg dated 23,11,1989 and its documents,

oo s

Attes‘ed

"

advocate
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%%{ 4. List gp Vitneagag by uhon articles gp charga framad 292 inst Shri

L/ = o K, Singh, rormarly SDUP(North), Jaipur Telephongs and ngy
- ADET {np Gujarat_falacomvC1rcla #T® proposad tg ba Sustained, .
o Shri w,0, Khatry, Inspsctor, g Corporation, Jaipur,

1
;o 2, Shri P.K.'Sudrmahan,iInspactor, £5] Corpofution, Jaipur,
3, Shr{ AR, Hasna, Orficar, uco Bank, ’
4, shri Gopt Chand, Officer, ucp Bank,
Se Shri p,y, Pahy Ja, 500P(c), Jaipyr, :
6o Shed GuN, magg, 703, 0/e the s0p(p) Centra-g, : :
7  Shry P.Co Arya, pj, Jhotuara,
NP Shri g,g, Sharma, pp Katputly,
9, Shri Rur Aa) Malf, Rejular Mazdoor, :
10, Shri N, K, Bhatnagar, Manager, p/, Jaipyr Bottling (g,
. VKI, Area, , ' .
11, Shr{ Radhyg Shyam, Accountant, M/s Jagpur Bottling co, VKI,
gﬁ 12, - Shri K,c, Gupts, s/0 snp Chouth Ral Gupta, '
13, Shr{ Rattan Gupta,
14, Shr Hahubullah Or {ver, ar Tele, Orrice of the GmTD,
' R/e sahiq Abdul Hanmig Nagar, MN] Read, Jajpur,
15 shei nm,k, Chachan, Oalhy Pun jab Cujrat Karter, Ja{paer,
16, Shri Amitap San{, Partner, m/g Raftap Trading o,
» Al Road, Ja lpur,
17, Shri G,L.'Khandalual, Pl Sec. 24, spgp (sG),
18, Shei J.n, Khandaluay, 3rp,
19, Shri M35 Ahluval g 65, Gopal Yari, Jajpyr, ;
20, Shel Kamag Ingh, AL Section 21 spop (1),
. Shei Lal mong, (.
22, Shr{ Oanigh Chand'Sharaa, R.A, f
T ShEL VC Vadhang, pp Sac, 24,
24, | Shry Saruan Lal, gy Sec, 14,
25, " Shri Satya Nara{n, » ’
26, Shr i Henuman Salnl, DAA sg¢, 25,
27, Shel Trapan Banar jaq,
| 28, Shr{ Coving Raa,
29, shef (.., Bangal{, pj Section 12,
30, ' Shri g,m, Resna, pj Dlanning Section,
31, Shei (., Kalaria, ORn, Sec, 25,
32, Shr{ Chiranj Lal, Linsaan,
33, she{ s.c, Gulati, P,

34, Shei K, ¢, Mehta, oer, Boabay,

////

Advocate

é;tﬁéf:f3?iawo”
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Shry J.p,
Shry K.N
ShrivH.C

Sharaa, Oroe, Palj,
. Srivqntava, P1,

o Sharﬂm, AE (Vig)
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¥ S No. 8/15/91-Vig.I1(i) : "
Sy Government of India % :
& - Ministry of Communications O '

Oepartment of Taolecommunications

WYest Ulock No, I

Wing No. 2, Ground Floor
R.K, Puram Sector-=I

Naw Dolhi~110066

Dated the 2i-12-TF¢

0 R D ER .
J )

WHEREAS an inquiry undoar Rule 14 of the Central Civil
Services (Claasification, Control and Appsal) Rules, 1965, ia baing
held againat Shri A,K, Singh, formarly SOOP (N), Jaipur Talephones,
and now TDE, Jind, Haryana Circle,

AND WHEREAS the Prasident considers that sn Inguiring i
‘Authority should be appointed to inquire into the charges framed
against Shri A.,K, Singhy

NOW, THEREFORE, the President, in exsrcise of the powers i
conferred by sub~rula (23 of ths gaid Rule, hareby appointsg Shri
Amit- Cowshish,” COI, CVC, Jamnagar House Hutments, Akbar Road,
Ney 0elhi-110011, as the Inquiring Authority to inquire into the
charges framed against tha said Shri A.K, Singh.

By order and in the name of the President,
T~~~ f‘:a-—.n,;.

( JGHH MATHEY )
DESK OFFICER (VIG.II)

To

P .

“1. Shri. A.K, Singh \
T0E, Jdind

(ThrOJgh'the C&M Talecom, Haryana Talecom Circlse, Ambala)

2o Shri Amit Cowshish, COI, CVC i
Jamnagar Houss Hutments
Akbar Road
Ney Delhi~110011

!

The follouwing dacuments as required under Rule 14(6) of
the CCS (CCA) Rules, 1965 are sent hareuith :—

i) Oepartmznt of Talacom Memo Nq. 8/15/91=Vig, 11
dated 27.1.1332 alonguith Annexas 1 to IV,

ii) Copy of the acknouledgement dated 21.2,1992 from

5hri A.K, Singh acknowledqing the Memo creferred
to at (i) abovn.

Contdoooooz/"

Az o4,

W

Agvocate.
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iv) Oepartmant 0f Talecom Order Ng, B/TS/QTEQ;QOII
dated 20 ~12-1594 appointing Shri B.L.i Arora,

d

Inspuctor of Police, 0/o 3P, ©BI, Jdipurifas
preaeﬂtiﬂg OffPicer, . - _ : ;{3
) v , : . e
’ A
I3 !

= . Statement gp uitnessos; if any, will bo produtad du
the course or Inquiry.,. o f S , ;!

ST e e

B DR

. |

NI

1 { i

! 1 |
; Lby
- t ’Ij
o !

] P )

RE T

) !

; J
o

. {’

. !

B !

- Dy !
T !

Mb-r;-- R ‘ ’ [ ¢
Ve 134N K
v Y _Iﬂ ¢ ‘F [
. A {:.
ol y oL N ' ,1 "f
D ! | i

I e e e,

[

ii)

ing

i




e et LRl
Ness e
o

\

AR s S VY,V

[ANNEXUTEE- 6 B | He
0

,& . 1 ‘ .
A No. 8/15/91-Vig.IT(i1) : g
e : . Sovernment of India

- Ministry of Communications’

Departmeont of Tglecommunications

WJeat Block MNoe 1

Wing No. 2, Ground floor f
R,K, Puram Sector—1
NouDelhi-110066

Dated the 2.(~I 219

0 R 0O E R
. - B - - 4

JHEREAS an inguiry under Ruls 14 of the Central Civil

" Services (Classification, Control and Appaal) Rules, 1965, ig being
held against Shri A.K, Singh, formarly 500P (N), Jalpur Tglaphones,
and now TOE, Jind, Haryana Circlee :

: AND WHEREAS tho Preaident conaiders it nuecossary to appoint
a Presenting Officer to present the case in support of the articles
of charge against shri A.K, Singh bafore the Inquiring Authoritye

NOW, T 1EFORE, the Prosident, in exercise of tho powers
con ferred by sub-rule (55(0) of tho said Rule, horeby appointsg
chri B.L. Arora, Inspector of Police, 0/o 3P, CBI, Jaipur, 8s the
Prasenting OfFicer to pragent the case in support of the articles
of charge against the said Shri A.K. 5ingh befPore the Inquiring
Authority. : :

By order and in the name of the Prasident,

T it S

( JOHN MATHEY )
‘DESK OFFICER (yI1G.11)

To,
7 Shei ALK, Singh

T0E, Jind . . ,
(Through tha CGO Teglecom, Haryana Telecom Circlsa, Ambala)

2, Shri B.Les Arora
Inspactor of Police,
0/c P, C8I, |
Jaipur "
The fPollowing documents as required under Ruls 14(6) of
the CCS (cca) Rules, 1965 are aent herewith :-

i) Department of Telecom Mamo NOe 8/15/91—Uig.11
datad 27.161992 alanguith annaxea 1 to IV.

ii) Copy of acknoulodgament dated 21.2,1992 from

shri A.K, 3ingh acknowl adging tha Momo
refarred to at (i) above.

Contdae...2/~
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, /AL PUF
Shei A.K.3ingh (DET) ™ o -
- 122-L Circular Road
" isodel Tovin
'§E&WAK(Hagiigi)

To

Sub.; WG oL(n) /89 Depar tmental inguiry caprinet
shri A.L.5ingn, DT,

Rof.: CDI/CVC/New Delhits order sheet datoed
u . . ’ Z_Oolngsu

Sir,

List of documents, apnexure 111 of Bl Mmool =
andun of Charge, do2s Cok incicate the documnites
specificaly, Pperafore, a sprcific Tist nHub of thit
has been made oub and bpcloss ¢ heraviith.

, Photo copies of all documents menkhi an
the encloscd list are also cnclosned horevivie

Out of 45 witnesses shown in ennmiure 1Y ot
+he memorandum of charge, 33 are hnreby dropnedy
' prosecution would nresent 12 witnesses only wontioned
at sgrial nos. 6,7,8,12,l3,19,23,24,25,29,32 & a5, '

Photo copics of pre sncorded statemants ol all
the 12 witnesses oxcept of the Witnasses mentionad
‘ at sl.no.l3 & 45 are also anclosads statenonts of
witnesses mentioned ot 51 .M0.13. & 4% have hot heen
rocorded, hence tne sanc arc not h2'ng cnclos~d.

‘ : " out of 117 instances shown in the statoment of
S _ imputations,,annexure T1 of the memorandum ol charge,
o 89 have peen. dronpcd as most of the sesue slins haver
- ‘ not been countersigned by Sh.ALWBingh & fave wihich .
DR : have been countersigned by ahri Al.Singh, have boen
' countersigned correctly. In XIAX nutshell nresCill=
£ion would toke 28 inssances out of 117 into
- consideration. ' -
Yourg faithfully,

4‘:)7'
,h/(/ ‘{ . )z/
- \LJ-;/..L:\,AL,\} .

- - . St

L ekl e e R VS SP RV
i R LI R}
. 2, _‘2 P . o Y
. . .
Lncls Ja/ S e . o
A ’ VR N ORI ORI

Phveed
Endst.iiv, /3/Ll“)/39/0?;/J7A Dabnd:
Co T Gt Cosinion, Compdunid i Cor .
Dﬂnartmontél inatiyins, Canbral Viailanen ot s on,
nlock lo.lO, Juvpaoar lousa, Alibhar noad, v Solhi-

11001L for spformation nlﬁﬂ:e;/dl;SE%K@1g
o . * L /

] .S
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F.I.R. No.l{A)/89 of SPE:CBI:Jaigur dated 21.1.39

Issue slip No.142 daled 21.10,07.

—Jo— 9 doted 2.11.07,

u
~do- 190 dated 29.10.07. |
~do- -0 aated 12.11.37
o 8 duted 2/3.37.
~do~ 41  datoed 6.5.0 |
~dQ— , 122 dated 21.5.087.
~do- 194 dated 28.5.87.
~do- 94  dated 14.9.37.
~do- 87 dated 13.3.37.
~do- 22  dated 3.5.37.
~do- 202 dated 23.6.87.
~do- 184 dated 21.7.57.
~do- 69 datoed 11.5.3

- _do- 117 dated 20.9.87.
~do- 128 dated 15.5.37. Ny
~do- 217 dated 24.6.87. ‘

| |
N.T.C. O3 Register of 3DUF(N) for the year 1037,
Relevant NTCTQBs are 25(N), 172(N), 210(N), 219(N),
229(N), 230(N), 258(N), 202(N), 374(N), 170(1),

286(N> 317(N), 344(N), 4631v) | |

N.T.C. OB Register relating to SDUP(N) maintained in
the O/o Commercial Officer relating to NTC O Mos .|
524 & 526.

' w ‘
File containing loose papers regarding account bills,
inspection reports & misc.rapers from 2.Mo, 1 to 99
(Relevant ages ar92u4Qf°48EﬂH@ mentioned ot iten
4 in scarch list dated 2 L.PO o |
Bearch list dated 2.2.89 showing house scdx ‘chjof
Shri A.K.Singh.

Ac st a&awsilséi

raNe

T
o

95 oF Q3 4098,
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The D.D.G.(Vig),
—{ Department of Telecommunications C’\
» Viest Block No, X, Wing NO.1, o
' OQround Floor, R.K.FPuram, Sector.I,
New Delhi-110066.

Subi- Request for withdrawing the charge memo Np.8/15/91-vig.II
Dated,27.1.92 ( based on illegal,unjust and lidsed CPIreport) o
served on the undersigned (A.K.Singh,DET/ITN Formerly BDOP(N)V;“
JP) .

| v
Hon'ble sir, . Q{g/f

vith reference to the subject cited above,kindly £ind enclosed
here with my representation {(in duplicate along with one set ofdocuments)
for favour of inviting the personal attention of your kind honour to ine
-tervin the disciplinary procesdings initialted against me vide above
charge memo served on me in Feb'92, My representation under part-II
elaborately explains as to how CBI authorities have carried out their
investigations 4in an unfoir, non-judicious and blased manner just to
implicate me with no meterial svidence on records. Further, CBI authoritis
had hopelessly failed to substantiate the earlier charges against me in
FIR even after their 3 yeare long investigations. The documents so listed
are the ones signed by other SDOPs (namely Shri J.P.S8harma and Shri H.C.
Mehta) and not by the undersigned (As evident from the documents attached.

"

Thus, it remains established that the FIR itself initially
lodged was bogus and the whole proceedings so prolonging on me since
last over 6 years deserve withdrawal on this ground alone as allowing
continuance to these rroceedings based on this illegal and bised CBI
report will result into contirmued denidal of Jjustice to me,

Moreover, 8ir, I am in the active rone of consideration of
my proemotion to the JAQ grade in the promotion list to come shortly
(expected around March/April this year) and thus thraw-ing me to the

course of reguler enquiry proceedings (which even in its normal course

take severel years to get finalised) will cause further unjustified
dimage to me as even on the face of it there are no materiallatic facts/
records against me besides other infirmities in the whole CBI proceedings
{ prolonging continuously since last 6 years) which may justify holding
regular enquiry. Even the various recent judicial pronouncements ( the
judgments delivered by different Benches of the CAT/Supreme Court-
Described under Part-1¥ of the repersentation) point the balance of -
convenience of the whole case strongly in my favour besides there being
no patent merit into the case which might show any premafacle indicationrs
of I being involved in the paid conspiracy,even {f it existed (due to
the signed orders rassed by other SOF (N)'a),

Sir, I may also be given an opjortundty tc be heard dn
person so as to further explain my rosition to your kind honour in
this regards bcfore taking a final judicious action into the matter.
pleasc. .

The whole proceedings (continuing since last over 6 years
the finality to which is even yet remote) have resulted in oppressicn.
to me and thus cousing an irrecoverable loss /damaige to me with no
justifiable rescn/caugze due to highhandcdness of CBI Authoritieas.

L . H

In the hope of justice, I once 3gain request your kind
honcur to withdraw the aforesaid charge memo served on me in the light
of my elaborate submisaslons in the enclosed Repreccntation.

Hith ~egarde

Yours faithfuly,

. p o
Dated at ITN:i- 15,2,95 (A.X{51
DET
Encls: A/A, (Formerly SDOP(N)JP)
AQAd: -

. ey 8 o/0 Telecom Distt.Managar
fa e ITANAGAR { ARUNACHAL
‘ t / PRADESH)PIN~791111.
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The Secretary Telecom,

Department of Telecommunications,
20 ,Ashoka Road,Sanchar Ehawan,
New Delhi-110001

(Through Vigilance Cell of DOT-N.D)
Kind attention: Shri N.R. HokhariwaleJD.D.G.(Vig);DOT»ND.

SUBJECT: wWithdrawing the.charge memo No.8/15/91-V1G.1I Dated
27.1.92 (based con illegal,unjust and biased CBI report)
served on the undersigned(A.K.Singh,DET/ITN,formerly
SDOP(N) JP ). -- Request for.

REFERENCE: My earlier representation dated 20.6.89 and suksequent
correspondences with CRI Authorities at Jaipur and
vig.cell of DOT-ND regarding supply of the copies/
inspectioh of the listed documents and statements of

witnesess relied upon in the charge Memo.

Hon'ble sir,

_ Regarding the above cited subject andvih furtherance
of my earlier communications, may I. A.K.Singh, DET/ITN formerly
SDOP(N) JP be permitted to request your kind honour to pay’
personal attention to {ntervin the disciplinary proceedings Initi-
ated aqainst.me vide charge Mem> No. 8/15/91-VIG.I1 dated 27.1.92
at the instance of illegal,unjustified, and biased investigation
report submitted by CBI Authorities at JP in the light of the
following few paragraphs i- '

own wwe wm CEo  eww

BACY.GROUND OF THE CASE IN BRIEF

1. I belong to I.T.S.katch 1983 (joining the Department in
May,1985) and was posted as SDOF(N) Jaipur on my flrst posting
(during probation itfeelf) after completion of my training in

January, 1987 at ALTTC-Gaziaktad.
| 2. 1 was served with a charge memo dated 27.1.92 in
furtherance of an unlawful,malafide and togus FIR earlier
lcdged by the CBI authorities against me on dated 31.1.89 with
prejudice and strong bias against mee(Details in rart-I1).
Regarding malafide,biased,unjﬁst and arbitrary way of carrying
out the proceedings agajnst me by the CPI avthorities I had alsc
informed your kind honour vide my earlier represéntation dated
30.6.89 (Annexure-I/1 & II/3:Pelevant paragrapha highlighted refer) .

" Contd/2/-
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Also , for these unlawful acts on the part of CBI authorities

I have since filed a civil suit in the court at Jaipur against
Shri Ramchandra, Inspector S?E/CBI JP and Ors. in July, 1989 itself
for the mental torture and harassment caused to me by them during
the course of my detentlon in CBI custody (between 1.6.89 to
7.6.89) which 18 yet to get finalised by the Hon'ble Court.,

A‘/\
g

3. Responding to the said charge memo I had been contiqgualy
writing to CBI authorities at JP/Vig.Cell of DOT-ND (my series of
communications dated 6.3,92,17.7.92,6.11,92,18.8.93,23.9,93 &
14,12.54 refer) for supplying me the coples of the listed documents
in Annexure-III and the statements of witnesses relied upon in
the charge memo 80 as to enable me to prepare my defence and submit
‘the same to the displinary authority for getting the proceedings
fipalised early but this all was of no avail to me,

4.S5eelng no fruitful progress/response on the part of
CBI JP or vig.cell of DOT-ND in supplying me the relevant documents
in more thanover 3 years time despite my last communication
dated 14.12,.94 on ¢ha subject 1 again’vieited Jaipur on 4,1.95
but the CBI's reply was the same that the documents stand deposited
in the court (in Shri S.N.Singh JTO's case) and thus coples
will be supplied only after receipt of the certified coples from
the court.wWhen CBI authorities have not even approached the court
over last 3 years for certified copies than how coples can be
supplied to me is not understandable.

S. Getting disappointed with the CBI's response I inspected
the documents relied in Shri S.N.Singh,JT0's 18 different charge
 sheets and collected the copies of the documents having reliancy
to my case.The contents of JT0's documents corroborate my statement
of CBI authorities suffering with malafide,unfair,unjust and strong
blas against me (Details under part-II). ,

6. That I suffered a major set back to receive the commnicat-
ion dated 28,12.94 from CDI/CVC-ND received by me on 16,1.95 for
holding ‘a preliminary hearing into the case with the hearing date
fixed as 20.1.95.Even during the preliminary hearing held on
20,1.95 the reply of the CBI (now P.Q) was the same (Annexure-Iy/4i
Para 3 refers). Thus denying me my légitimate claim/right of
getting supplied with the documents and the statements of witnesses \
relied upon in the charge memo 80 as to enable me in prepa-ring my
defence statement and to submit the same to the disciplinary
authority fér getihg the r»se decided expeditiomsly & judiciously
being no patent merit and any prema.facie indicatjons of I being
involved in the said conspiracy as alleged in the FIR or any
materialistic facts broughtout by CBI cduring itﬁ subsequent invest-
lgations carried out. ’ '

o ‘C?Yf Contd / 3 /-
(&%)7/7¢//’/
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7. From the above, it {s clearly evident that CBI

L)

authorities are prolonging the matt>r malafidingly for causing

an undue harassment 'to me. At this - pace nearly 1/4th of my offic-
ial span had only been involved and submerged in this false ,
unjustified and non judicious disciplinary proceeding against

me initiated at the instance of biased and bogus investigation(s)
report submitted by CBI the finality of which is even Yet remote as
I have not even been supplied hlth the documents listed in the |

charge memo so far thus allowing a Damocles' sword to hang over me
for several years ( 6 years already elapsed) without any reasonable
or justifiable cause, And this inordinate delay in getting the
proceeding finalized has further resulted into oppression to me.

PART-II
ISSUES WHICH DISCLOSE THE BIASED,ILLEGAL AND UNFAIR ATTITUDE
OF CBI AUTHORITIES( PARTICULARLY SHRI RAM CHANDRA, INSPECTOR SPE/
CBI,JAIPUR ) IN CAPRYING OUT THE INVESTIGATIONS.

Under this part I would like to draw the attention of
your kind honour ,firstly to my representation dated 30,6,89
(Annexure~IT) regarding malafide, unjust and arbitrary way
of carrying out the investigations by the CBI with a strong
bias against me enclosing the detailed report regarding my
detention in CBI Police custody for 6 continous days elaborately

/" describing as to how I was treated by CBI, how investigations were
carried out etc. etc. despite there being no materialistic facts
against me as alleged in FIR {ignoring all my stated facts
(Annexure-lf/Bz Highlighted paras refer) with the only objective
to implicate me in a totally false, biased and bogus FIR. Hy above
representation clearly 5péaks out that how CBI authorities were
‘bent upon to harass me and were in a mood to file a clarge sheet
against me in the court of law during the early course of their
investigations but failing on that score, due to their being no
materialistic facts against me, the case was referred for RDA
based on same false and bogus facts to repeat for my harasament
to continue sgtill further wtih no justifiable reason/cause My above
version will further get proved on perusal of my following !
sutmissions in this regar’ -~ _
| 1. The FIR dated 3..1.89 lodged (for the alleged misconduct

relating to the year 1986 to 1988) carries the mention of the

charges as ;




&

" that during the year 1986 to 1988 ,Shri A.K.Singh and
Shri S.N. Singh,JT0-26 under SDOP(N) JP conspired with gome
unknown persons to cheat the telephone Deptt. by getting the
telephone {nstruments issued twice and thrice against the telephone
connections‘already installed with instruments on false 1isgue slips 3
prepared by JT0-26 and ordered by SDOP(N)JP .And this way 77
telephone instruments were got issued cauning. wrongful loss of
about &, 58,751/~ (Rupess 763/~ each 1ns£rument to the Govt.)

CBI'S above allegation in FIR of getting 77 telephone
instmuments issued on the order of the undersigned during the
year 1986 to 1988 itself iz far vy from the truth beesause
out of this saild period of 3 years the said Shri S;N.Singh,JTO-ZG

worked under me only for about 8 months (ie between the period
August'87 to March'88) period . For rest of the period the said
Shri S.N. Singh JT0-26 worked under the control of different other
SDOP's (namely Shri J.P.Sharma,Shri H.C.Mehta and Shri p.K.Pandey)
and not under me, Further, non¢cof the OB's/issue slips shown to me
during my detention in CBI custody and included in Annexure-II to
the chargememo (S1.No. 1/page 2 to 90/page 6) fall in the said
time duration of Auéust'B? to March'88 and are not bearing my
signatures for having passed the alleged orders for issue of
telephone instruments twice/thrice against the telephone connectilons
already installed with instruments. All these glips in actual bear
the signed orders passed by Shri J.P.Sharma and Shri H,C.Mehta}SDOP'a
only and not of mine (Annexure-III carrying the said bogus issue
slip refers), '

2. Also the CBI has contradicted its own version of the
undersigned being involved into the said consgpliracy as evident
from the last para highlighted in all the 18(bearing nos. 2 to 19)
different charge sheets filed in the court against the sajid Shri
S.N. Singh,JTO which (to reproduce) reads as -

" Due to their being no evidence in proof of the alleged
crime , the charge sheet is not being filed against the accused
Shri A.K.Singh."

3. Further, I was never the in-charge of West Sub-division
whereas OBs/issue slips (ncne bearing my signatures also) are also
included in the charge Memo served on me forming a majoer part
of it(Annexure-II S1.No. 42/page 4 to 90/page 6 to the charge Memo) .

CBI authorities( in tne inr - nt case Shri Ram Chandra,Inspector
SPE/CBI JP) were intimated this fact in 1989 itgelf that thesge
said.bogusAissue slips bea. he signatures of SDOP's némely Shri
J.P.Sharma and Shri H.C. Meiita only (Highlighted paras in Annmexure-
I1/3 refers) ond not of A.K.singh (the undersigned) ,Shri Ram
Chandra Inspector SPE/CBI JpP during the course of his investigation
proceeding recorded the statements of Shri J.F.Sharma sSpop  (N) JP

Jia I
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and. 6-3.89
| and shri v.pP.Pahuja sSDOP(C) JP on 13-10~ 89/}Pspectively (Annexure~
n V refers) which further proves his kncwledge of the fact that the

issue/requisition slips on which shri S.N. Singh drew telephone
instrument falsely twice/thrice against the OBs/Telephone connectiws
ons already installed with telephone instruments bear the gignature
of SDOP‘s Shri J.P.Sharma & shri H.C.Mehta,.,But I0 Shri Ramchandra
in his investigation report (s8) has not disclosed or even cared
this right issue and restricted his investigations (with unfair
and bilased motive) only to false implication of the undersigned
into it without there being any materalistic fact(s) against me
‘@ejther even in FIR or brought out during his subeequent
investigations in furtherance oleIR.Mention of this aspect
fay not support my innocence to the charges levelled but it
certainly establishes the illegal,malafide,unfair and non-
judicious state of mind of CBI(Particularly Shri Ram Chandra,IO)
in carrying out the proceedings which suffered discximinatibn and
a strong bias against me during the entiyre course of investigation
proceedings held by CBI. -

The above proves beyond doubt that- firstly, the FIR itself
wag illegal, blased and bogus and secondly, the subsequent . CBI'™
investigations suffered prejudice,malafides, and a strong blas
against me due to the illegal,unfair and non-~judiciocus practices
adcpted by CBI in carrying out the investigations‘and as such
the whole proceedings doesdt deserve any implementation to cause
a further harm to me. The disciplinary proceedings initiated
against me at the instance of this illegal,unfair,non~judicious
and bcgus CBI report are thus liable to.be withdrawn on this
ground alone besides other aspects to follow in subsequent
paraggaphs, '

PART-III

MERISTS OF THE CASE

Statement of article of charge (Annexurno-I to the charge

memo) carries the mention of the charge (in brief) mainly as-- |

" That the said Shri A.K. Singh,SDOP(N) JP during the year
1987-ssmechanically passed orders twice/thrice fbr 1ssue of
telephone {struments on the falsz2 issue/requinition\slips
submitted by the JTO's working under him ins pite cf the fact
that either telephone instruments had already been issued against
the respective OBs or the OBs had already been cancelled.He

prepared false inépection reports and also failed to take any
action against the concernéd subscribers on the basis of the
W &nupection reports submitted by the SIT as well as Pl working
5ﬁxifpﬁynder him. Shri A.K. SINGH thus facilitated the fraudulent issue
- // q§u74 telephone instuments causing pecuniary loss to -the Deptt. of
pLv about Rs. 56,462/~ (at the rate of k.763/~ for each 1nstxument)
Shri A.K.Singh also unauthourisedly sold one telephone instrument
Contd/6/
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each to §/Shri K.C.Gupta and M.J.S Ahluwalia having telephone

connection nos. 842433 and 72711 respectively.®
To submit my defence to the above is as under ---

Firstly,Annexure-I1 to the charge memo clarifies that
the breakup of these 74 telephone instruments drawn on false/
bogus issue slips is as under ---

57 by JT0-26 (S.No. 1/page 2 to 90/page 6),

17 by JTO-12 & 14 (S.No.l/page 7 to 27/page8).

ﬁegarding 57 stelephone instsuments drawn by JTO-26
I have alrgady explained elaborately under part-II above that
none of the iséﬁeslipa'bear my signature on which the alleged
orders having been passed by the uhdersigned for issue of telephone
instruments twice/thrice against a given OB have bcen stated
(Anne:aure-~II1I1 refers),

Regarding 17 telephone instruments drawn by JTO~12 & 14
it is8 submitted that slip npé. appearing at S.No. 2/page 7
to 27/page B only fall in the duration when charge of 8DOP(N)
JP was held by me and thus. 16 telephone instruments only appear
outstanding against the said JTO Shri Laxman Das,who on queationing
submitted his account of outstanding ag -~

Total telephone instruments drawn in excess 16

Telephone instruments drawn by Shri J.B.Sharma
(aince retired) and Shri K.M.Shrivastva(since
expired) . - («)3

OBs executed nos.529 (N) ,545(N) ,563(N) and
600 (N) against which no telephones drawn

from Central stores. (-)4
,//'

Net ocutstanding against the JTO the : -

sald Shri Laxman Dasg . _ 9

The gaid JTO Shri Laxman Das has already written to
DE(Phones) (0/D) 0/0 GHMTD JP on 11.6,91 (Annexure-V¥s) for
depositing these 3 telephone ingtruments appearing outstanding
against him and thus it can’t be termed as any loss to the Govt.
on account of duplicate issue of telephone instruments which are
in the'posaessidn of the department it-sclf.Further ,when there
are no any outstanding dues appearing agaihst me or against
any of the JT0's to whom telephone 1nstrﬁments were issued from
central stores on the orders passed by me, the question of
prodﬁcing the extra telephone instruments and then selling to
the said parties namely S/Shri K.c.Gupta ahd'MJS Ahluwalia
automatically cease to exist.Moreover the CBl's version of the
parties having made such statements itself reflects a strong
prejudice and bilased state of mind of CBI authorities agaihat me
as_ elaborately described in earlier paragraphs too just to save
l&tﬁﬁﬁﬁt@ﬁiir skin as the FIR and the suksequent investigationa carried
there-on by the CBI c¢ouldnot tring cut any material information
-oggpving my any involvement at all into the alleged conspiracy .

Aflw oG .
It has been stated with a view %o influence the disciplinary
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-
s

: - -~ 53 -

4 -t , o 2
autﬁgfity so as to get the Rule-14 charge sheet served on me which
even on the face of it‘does not give any prémafacie indications
against me.Had this been true the signed statéments of the parties
could have Leen available in the charge sheet copies of Shri
S.N.Singh,JTO as documents were depoeited in the court as stated
by CBI. But these statements were not forming a part of S.N. Singh’s
charge sheets. It was thus a misquiding/manipﬁlated version of the
CBI with the only objective to influence the Dimciplinary authority
which further puts a strong question mark on the genuiness and '
correctness of the CBI investigations/proceedings.

~ Regarding inspection reports of telephone nos. 82668 and
842433 1t might only suffice that no malafides are alléged against _
me. Moreover, what it appears on the face of it is that no 5-digit
telephone no. from lev 82 ever existed in Jaipur and the other one
is a repetition of the so said shri K.C.Gupta of Jhotwara. Not
only this I.0. Shri Ram Chandra has manipulated the records unlaw-
fully due to his having a ptejudice and strong blas against me as
earlier described (Annexure-I/3: para marked on page 3 refers).
Further, it is reasonably not possible for any human being to
comment about 8 to 9 vyears old happening in a rightful manner.
And this becomes more dikficult whan the proceedings itself suffer
prejudice & strong bias too. No reasonable person even can dig out
s0 old happenings from his memory correctly eapncially after so
much of delay (8 to 9 years in this case) .To my knowledge nothing
in-criminating was selzed during the whole course of my house
search. The mattar wagc delayed unduly by CBI authorities firstly,

in completing the investigations & serving the charge memo and

‘secondly, denying the supply of relevant documents for preparing

my defence statement.This all has been dnne by the CBI. with the

sole objective to manipulate the facts and records/documents to

save their akin as CBI -ouln't establish any premafacie involvement
of mine either in the FIR or in its subsequent investigaticns .
related with FIR.This all was being done by I.0 Shri Ram Chandra to '
make my civil suit, filed in the court of Jaipur against CBI1

(with Shri Ram Chandra Inspectcr as a party to it) for the unlaw- 3
ful treatments given to me during the course of my detention In

* CPI Police custody ( 1.6.89 to 7.£.89), to meet an adverse fate.

Had all this been true CBI authorities could not bave denied
the supply of relevant documents to me for 3 continuous Yyears f 1
(despite series of written and telephonic reminders). '
Secondly, as a organisational set up prevailing that time
the procedure of recelipt, {scue and utilisation of stores to/by

differcnt field units in Caipur Telephone District was ae under--—-

There was separate unit functjonjng tn JTD under the control

_of sDop () JP exclusively as a centralized stores organisation

“SDOP(S) who were mainlyAresponsible for executionof works(bcth

N —y o P
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mtce & developmental ones) in their respective units.As a
prevailing practice the telepﬁone instruments were being issued
bySDOP(C) to the sectional JTO's , on requisition slips prepared
and placed by them duly countersigned by their respective SDO's
only against some OB Nos. menticned in the slip(s).Tﬁa ntores
material (even refusedat times or partially issued by SpoP(C) .
due. to non-availability in stock or otherwise) issued was then
to be taken by the JTO to his section and was keing utilized .
after making the necessary entries into the stock regcgter regarding
its receipt & utilization. Thus the records of receipt,iscue and
utiiization of stores were only being maintained either in the
offlce of the SDOP(C) or by the Sectional JTO himself and
no any books of store accounts were being maintained in any of
the field spo's Offlces as a practice prevailing that time in
Jaipur Telephones. '
_spop(C), after checking the proper issue & accounting
of stores (with regard to wrong/duplicate/non-issue of store
material against any requisition) to different JTC Sections, was
getting the so noticed outstanding dues cleared in routine by
ralsing it directly to sectional JTO without supplying a copY
aven to respective fileld SDO (spop(C) letters dtd 11.6.84,
31.10,84 & 25.4.85 refer Annexure— V1). This very practice was
stopped all of a sudden by the spor{(Cc) without any knowledge/
intimation even to fleld SO 's which led to this minor irregularity
(to 2 little bit extent in the case of JTO Shri Laxman Das) for
which the said shri Laxman Des ,JTO and the SDOP(C) JP themselves
. are wholly & only reponsible as the boaks of accounts were being
maintainsionly in their offices and not in the office of SDOP(N)JP. -
Further, the prevailing practice of accounting of telephone
instruments that time in Jaipur Telephones itself was defective
which subsequently necessitated a review by the highest authoritles
in the circle and accordingly the CGMT Ra jasthan Telecom . Circle
Jajpur constituted a committee on 14.6.89 itself (ie immediately
after my release from the CBI Police custody in early June/89)
vide his note bearing no. 153/89 for working out -a procedure/plan
for proper issué, receipt ,stocking of telephone instruments
(CGMT letter dated 29.,9.90 ~Annexure-VI/1 refers) . .
Besides all above, certain practical difficulties/limitat-
fons ( while actually working in the field) compell the Govt.
servant (s) at times to deviate a little bit (only for the Deptt.'s
interests) from the actually laid down rules and procedures
relating to a given issue whiéh in the instant case widély saying
may include the circumstances viz.,party requests for change of
address or the case is subsequently detected as non-bonafide before
its actual provisioning after issue of OBs and also the telephone

ﬁ”, “ﬂkgﬁaﬁtruments from stores or scme urgent demand comes (TTC/CTC/VIP
<}%§7$;p£onnections etc.) for provisicn owahich drawal of telephone
;1.*¢é4@5truments within no time is practically non-feasible(due to
the of fices of JTO,SDOP(N) & SDOP(C) lying located in 3 different
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bui?ﬁings) and other unforseen cases of similar nature etc.etgﬁ?

Under all above circumstances it {s most likely that telephone
. " instruments drawn car marked foxr one particularx connection

ig not utilised for the\&ame Lt so far as the closing balance
of the JT0 tallies there is no.harm/loss caused to  the Govt.
& similar is the case of. mine. |

To conclude, in the first case where 57 telephone
jnstruments were got {ssued by the JTo-26 shri s.N.Singh none
of the issue slip bear my orders having been passed and signed
over it, in the second case the JT0-12 & 14 Shri Laxman Das having
got issued 16 excess telephones 18 awaiting instructions from the
Department for.depositing back the extra {gsued telephone
{nstruments. Thus, there is no any loss caused to the'Govﬂ.'due
o any act or ommission on the part of the undersigned as alleged
in the charge memo served on mée. |

The above proves my {nnocence to the alleggtions/Charges
levelled Against‘me in the charge meno dated 27.1.92 and your
kind heonour is requested to dispense Qith these proceedings to
continue still further in the interest of justice.

e G wwew e

,GL,0.1's INSTRUCTIONS AMND JUDICIAL PRONOUNCEMENTS
RELATING WITH THE SUBJECT

The cowés (Different benches of Tribunals and the

supreme court) in their several recently delivered judgements

have laid emphasis on cartain issues relating mainly with the
principles of natural justice which have now becom? the baslic
guiding principles to be followed white dealing with the
disciplinary proceedings against the Govt. servants at theylevel
~of both the Govt. Departments and the Hon'ble Courts.May I _
describe the same below for the perusal of yodr kind honour pleaseng.A
| 1, Non-supply of the copies of the relevant documents and
the statements Of wltnesses recorded during the course of ‘F
preliminary inquiry (4n this case held by cBI) constitutes denial
of affording reasorable opportunity to the delinquent officer to
defend himself adequately at the stage of submission of his 3
written deteﬁce. Relying on this view (as also expressed hy the.’
supreme Court in its several judgements délivo;cdi) the Cuttuck
Bench of the Tribunal duashing the order of punishment cn this

ground alone has further held that: n

nrven if such report was shown to the petitioner-at the
time of the inquiry, that would not wash away the prejudice
already caused to the petitioner at the stage when he was require

to submit his written statement.“ (Annexure~VII/PartnI refers

5,

ran Sk Contd/10/
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The Govt. of India in its fnstructions jgsued vide 1ts 0.M.NO,
F.30/5/61-AVD dated the Jsth august , 1961 has also emphasised

that the doéuments initially listed in the charge memo and alsof

the statements of witnesses recoxded {n the Course of (1) a
preliminary enquiry conducted Dby the department;or (11) investigat~
jon made by the pPolice, relied upon (the copies thereof) must.

be supplied toO the Govt.Servant before he files his written
statement in . defence to the charge memo served on him.

2. Inordinate'un—explained delay in initiating ard
gettlng finalised the disciplinary proceedings against a govte
gervants was also taken as a sufficiznt cause (8) in it-self by
different penches of the Tribunal and also the =~ Supreme Court
in quashing the proceedings and also the punishrent order(s)
if so pasted in any such case (Annexurc-vn/part—ll page nos.2 to
5 refers).In the gecond case appearing at page 3 of Annexure~VI
(which is mostly similar to the instant case of mine) the delay
of nearly 3 k years only was considered as a sufficient ground for
quashing the charge memo ( there also the charge memo Wa8 gerved
in furtherance of a criminsl case earlier registered against the
applicant) from the date of FIR. And in my case even 6 years
already elapsed the finality to which is even yet remote as
the documents are yet to be collected fecom the court and supplied
to me for preparing my defence statement. Further to this, the
Supreme Court in the case of state of M.Pe+ V8 pani singh & AnL.

1ATR 1990 (1) sc 581 lhas nct permitted the departmental enquiry
to proceed due to there being no satisfactory explanation to the
inordinate délay i{n issuing the charge memo and in the case of
Mansha Ram vsS.P.Pathak 11984(1% SCC 125 JExerciae of power

in a reasonable manner inheres the concept of its exercise
within & reagonable time has also been stated by the Apex court.
Replying on the later judgement of the Supreme court, the principal
Bench of the Tribunal has set aside the memorandum of charges against '
the applicant (Case of K.K.S00d v.V.O.I Annexure-Y/pzge s refers) .
.3, Inquircy Officer not toO be appointed befdre receipt of '

written statement of defence from the delinquent officer—-ln a series
of judgements delivered by different Benches of the Tribunal in thie
regards (Annexure-vn/part—lv page no. 6 "} refers).it has been
Leld that appointment of‘Inquiry_Officer pefore receipt and
examinaticn of the written defence statement (the sukmission of which
is feasible only after the delinquent officer 1is supplied with

the documente & statements of witness€s relied upon in the charge
memo) of the delingquent ~fficer is {ndicative of 2 closed mind of

tha discipinary authority resides being in contraventibn of the
provision of rule 14(9%) (a) of the . ccs (ceA) pules, 1965 and is

N

\ u.miiﬁ;jlegally unsustainable.ﬁelying cn thece aspects even the
7"
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punishmznt orders passed into the cases of (1) Nilakantha Mishra
V.U.,0.I and Ors.{2)Clement Dungdung V.U.0.I ahd’orn.(Judgeménts
serialled at Nos. 3 & 4 of PART-IV/Annexure VII refer) were guashed
by the Bench of the Hon'ble Trikunals.
4, Abtove all, the various courts including the Supreme
Court in their sevexal judgements have further held "the benefit
of declaration of law obtained ky an applicant must be extended
to all others similarly placed without the need for them to take
recourse to court® -~ a méin_buiding'factor tc be applied to
bail future cages to come up for considerations before the Govt.
departments.The other Benchea of the Tribunal at Chandigarh in the
case of P.K.Bhargova and Anr.V.U,0.I, and cra 11989 (2) SLJ (CAT)
510 (Chandigarh) I, Calcutta in the case of N.C.Dey V.U.0.I L
11990 (13) ATC 344 (Calcutta) I and KHydrabad in the case of
K.Satyanarayana V.U.0.I. and ors. 11989 (3) SLJ (caT) 582(Hydrabad)l
have also expressed the same view. Further to this, the Principal
Bench of the Tribunal in the case of A.K. Khanna V.U.0.I(ATR 1988
(2) CAT 5181 1989(1)ATJ 71 Ihas held that not extending similar
benefits to similarly placed person, would amount to discrimination
and violative of Articles 14 and 16 of the constitution. In another
" case of R.Sambandam V.CAG of India 11990 (1) ATJ 466 (Madras)1ATR
1990 (1) CAT 253:(1990) 13 - ATC 666 | decided by the CAT
Bench of Madras the respohdenta(the department .) were directed
to extend the benefit of the judgement of courts and Tritunals
which have become final to all -employee sLmilarly placed and not
drive each of them such redressal of their grievance before
the Trilunal.Reference {s also made to Part-III/page 5 to Annexure-
YIT attached, |
The study of my whele case clearly reveals out that above
aspects have altogether been overlooked/ignored duriﬁg the entire
course of the dlsciplinary procéedinge held against me and thus
infringing the principlesof natural justice and vielating the
constitutional provision too.Your kind honuwur may also agree that
the balance of convenlience of the whole case is strongly in my
favour including even the merit of the case as CBI could not
substantiate the totally false and bogus charges'earlier levelled
againet e in the FIR even durlilng their subaequént investigation
proceedings.

~
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To 5um up-and conclude the above, may I submit ﬁo your
kind honour thit -.

Firstly, the'noh-supply of the relevant documents and the
Statements of witnegseg despite my serjes of communications with
CBI Authorities at Jaipur and vigilance cell of DUOT~-ND has caused
denial of reasonable opportuhities tOo me in defending my cage
adequately at the show cause stage itself as there Were no prema-
facle indications of my i{nvolvement in the said alleged
conspiracy asg sfated' in the FIR, even if existed ,as none of

by the said JTO Shry S.N.Singh bear my signatures on which twice/
thrice telephone instruments are alleged to have been. 1ssued,
" Even the subsequent CpI investigations could not eubstantiate
the charges of FIR,

Secondly, the CBI authorities (in pParticular Shri Ramchanda
Inspector SPE/cBI JP)have proceeded malafidingly, illegally and

Thirdly, the abnormal delay due to the acts directly
attributably to the CBI firstly, in Carrying out the investigat-
ions and Secondly, the nNon-supply of documents to €nable me in
Prepa-ring my defence to the charge Memo has causcd great injustes
to me as I have already passed neariy 6 vyears under continued
mental tension due to highhandedness of CBI the finality of which
is even yet remote,

Lastly, there being no patent merit {nto the casge as.
your kind honour may also agree after perusal 6f my above
detaliled submiesions I pray your kind honour for giving me
justice by withdrawing the aforesaid charge-Memo prepared and
based on falge and bogus CBI report and served on me 80 a8 to

relieve me of the undue mental harassment mounting to me since
last several years,

Hoping for a Judicious favour at the hands of your kind
honour,

With regards. , }
Sincerely youre,

//T A

o :
Dated at IT™N; 152,95 ( AJAY K ’ﬁ/giNGH )
DET Itdnaqar,APSSA.
Formerly Spop(N)Jp

Address:~ .Office of TDM

Itanagar(Arunachal Pradesh)
Tele,No, O~ 3333

(03781) - R- 4333

Encls: As Per Annexure-I

D -,
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ANNEXURE-I
List of documents attached
Annexure-II 1 TL/1 : Representation dated 30.6.89
/2 : FIR dated 31.1,89
I /3 : Detention report of CBI custody period.
I/4 : Preliminary hearing proceedings held.
Annexure-III . The said bogus issue/requisition slips on which
twice/thrice issue of telephones is alleged.
Annexure=IvV : The copies of the 18 differen£ charge-gheets
(bearing numbers 2 ¢to 19 ) filed in the
court against the said JT0-26 Shri S.N.Singh.
Annexure-V . V/1 : Statement of Shri J.P.Sharma SDOP(N) JP .
| dated 13.10.89 recorded by I1.0.Shri
Ramchandra.
v/2 : Statement of Shri V.P.Pahuja SDOP(C)JP
dated 6.,9.89 recorded by I.0.Shrd
Ramchandra.
Annexure-VI : VI/1: DGM(0) office of CGMT/Rajasthan Circle JP

letter no.D.0O.No.PHN/3-12/90/10 dtd. 29/9/90
V1/2: SDOP (C) JP letter no.JEN/S/Gen, dated )
- | ©11.6.84 .
' VI/3: SDOP(C) JP No.even dated 31.10.84.
vi/4: SDOP(C) JP No.even dated 25/4/85.
Vi/S: letter dated 11.6,91 written by Shri
Laxman Das JTO ¢to DE Phonesa (0/D)JP.
Annexure-VII s Varrious court judgements (decided by different
Benches of Tribunals and Sﬁpreme Court) page

nos. 1 to 7 .
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T,
‘The President of India
| (The Appointing Authority) QJQ
' . (Through Vigilance Cell of DOT-NI3 ) Q/ '
Kind Attcﬁiicn : Shri Ujégar Singh Director (\’IG))DOT-ND .
Subject: 1. Request for ,\Vithdmﬁ'ing'thc charge memo. dt. 27.01.92 scrved on the
Applicant.
2. IFailure i;x getlling a judicious fav(;ur at your hands will be 2 compulsion on
me to move the Ion’ble Court for justice, . '
Honblo Si.r,

t

This 15 in continuation of my earlier representation dt.15.02.95 for nviting the
personal attention of youf kind honour to intervene the disciplinary proceedings initiafed
against me(the \mdcrsigncd) vide above cited charge memo.. My representation,mainly divided
under 4 hcads (Part I to Part IV) oowrmg different aspects relating to the case,reproduced

below for your rcady reference

PART I:  Background of the case in bricf,

PART 1I:  Issues which disclose the biased,illegal and unfair atlitude of CBI authoritics n -

carrying out the ixxﬂtst.igatiorls.
PART III:  Merits of the case.

PART 1V:  GOI's instructions and judicial pronouncements relating with the subject .

elaborately explains as to how the undersigned 1s made to suffer since last over 61/.2 years due
to prejudice,biased and unlawful acts on the parts of b()th CBI Jaipur ‘and also the
Dq)utmcnl In this context nmy,I,AI/ Singh, DI (MARR) Installation O/o C.GM.T, NE
Circle,Shillong  be pcnmtted to add a few more lines for your kind and sympatlictic

considerations and carly favourable orders plcnsc.

- 60 -




1. Ilegal and unfair treatment given to me (both by the CBy

Department) s ip contrﬁvention of the constitutionaj provisions “to (he 3, Y

depriving me of the fundamental right of equality before Jaw. Right since beginin,

starting from my Interrogations in CBJ police custody (through varioug conummjcniiol\

- Viz.,my detention report dt.08.06.89,mpresenmtjon df.30.06.89 and subsequent representation

dt.15.02.95) I had been pointing out that majority of telephono issye slips,forming the basis of
CBI investigations,bear the signatures of other SDOP(N) s nmnély Shri J.P.Sharma and Shni
H.CMehta and pot of the undersigned, but thjs very aspect remained allogc'thor.
ignored/overlooked both by CBI Jaipur and the Department.On 02.02.89 ,the house search of
Shri Dilip Chandra,the then SDOP(S) was also conducted simultaneously with the house ‘

In the process of these CBI investigations,l am only made a victim of the the )
circumstances,but the other SDOPs working in Jaipur Telephones that time namely Shri J.P.

[

mind of CBI Jaipur / Vigilance Cell of DOT-ND which can certainly be termed nothing other

provisions and denying me my legitimate right of equality before law.



o - | -

P

Dropping 89 (out of total 117) mnstances of duplicated issue of télcphoncs nght
at ihe beginning stage of the inquiry without any questioning from my side further indicatcs
that the CBI has carlier exaggerated its‘ rcpoﬁ(s)l with the only unlawful aimn to gct-tho Rglc 14
inquiry -commenced against me for the lapses/reasons attributable to others.The whole
proceedings suffer with adopting different yardsticks for different persons In the
department and that too for simllar alleged mlsconduct/lapse(s).

| Na reqiiired application of mindvby the disciplinary authority in initiating
- the proceedings .89 instances of duplicéted.issue of telephone 1nstruments (out of total 117
included m the charge memo..) forming the tasis of Rule 14 charge memo. on the undersigned
bear the isignatures of other SDOPQ and not of the undersigned. This Itself Indicates that
elther ﬁie documents forming the basls of the chérg‘e memo.. were not seen by
the disciplinary ai.:thom'y or there was no proper application of mind by the
diaclpllinary authority In Issulng this Rule 14 charge memo.. on me.Also the charge
sheet i3 signed by an oflicer who 13 equal in rank to that of mine (ADGs in DOT and DEs in
field are equal in rank).The authority‘signing the charge sheet to any officer has to be-
considerably senior in rank to the one being prooeeaed_against.No law can permit or authorise
~any level officer n any dcpe;runcnt for imtiating disciplinary proceedings against hig
equivalent counterpart officer oven by virtue of any 6rdem (wnitten /iniplied) and 18 also
unlawful to the extent that the delinquent is unable to know as to at what level the matter was
given the fcqxxﬁed level of thought/application of mind to cause justice to the charged officer.
Suspcnsion/Révbcatioh orders are sigﬁed by DDG(Vig.) whereas the i:hhrge memo, 'is signed
by the ADG(Vig).In the Instant case It thus mmélns 'establlshed beyond any
reasonable doubt that the whole Issue was not glven the proper
thought/appllcaﬂén of mind by the dlsciplinary authority which Is mandatdry :
under the rules.:
| - The Hon’ble CAT Bench of Calcutta in the case of P.S.Kundu vs. U.0O.] and
Ohs_.’lms held “Order ap;iolnﬂng Enqulry Offlcer and .charge memo. not passed
under appropriate provisions of rules,bad”.The judgement speaks that the instance
described therein clearly bears. the testimony to the fact that the respondents have not passed
~ the orders which are qua;i-judicial in npature under the appropriate provisions of the

CCS(CCA) Rules with proper application of mind. The dufferent orders were passed iu a

B et e e
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s;hpzhod manner and hence the disciplinary proceedings cannot stand the tegt OF )udlcml

scrutiny,thereby being liable to be quashed. |

The above described detailed submissions bring out the followmg facts nTto

himelight 1. ﬂmﬁy CB? Jalpur In Hts report(s) fo DOT largely cxaggcn[zted the

materialistic fac‘m ‘based on false,bogus ond lllegal Jasues Just 4o invite. the
attentlon of the Department with the only motive to get the Rule 14 lnquliry'

commenced agalnst me so that a Damocles’ sword hangs on my future for sc“icml ye(qlrs
(6 172 years already clapsed since the FIR was first lodged by the CBI on 31. 01.89) zmd
secondly, there was no application of mind from the disciplinary au’dﬁortty (ﬂpe
competent authority to Iasue a Rule 14 charge memo.) In verifying the
materialistic facts .l!nformation(a) on record before declding/issuing a Rule 14
charge sheet to me.The power is exercised arbltmnly without any )umdxctmn rmd pro;lcr
apphwhon of mind . w

|

2. FIR and the subsequent CBI investigations suffered with s(rong?; bias ar‘ld

malafides against me,making the FIR itself bogus and illegal to be acted upon. None of
the issue slips for the said alleged duplicated issue of telephone instruments oon.cemilng section
26 (Shri S.N.Singh,JTO’s section,the other accused in th;: FIR) bear my sig,naturc% whichéis
now clearly evident from the CBI (now PO) letter dt.10.04.95 as all the dropped ¢ 89 instances
belong to shri S.N.Singh,JTO’s section only . This reveals the fact that the F IR Lmtmlly '
registered by the CBI authorities Jtself was illegal ,unjust and bogus and thus rkmkmg its
operation a further unlawful act. All these issue shps in respect of Shri S.N. Smgh, JT O bear
the signatures of the otfier SDOPs (Shri J.P.Sharma and Shri H.C Mehta) and ncme by the
undersigned. The above aspect confirms that the CBI has manoeuvred the govt records

for getﬂng a Rule 14 Inquiry commenced agalnst me while knowing the matcnahshc
facts/information(s) before hand This very poini is elaborately described also undcr‘ Part I | \ of

my eariter representation dt. 15.02.95.
3. Initiation of disciplinary pmcecdlngs (the finality to which is even y‘ct
remofe) affer mordumto delay itself causes denial of reasenable opportumty‘}md thus

vielative of principles of natural justice besides being legally unsustamabk_due fo a

promotion meanwhile .Inordinate delay in initiation of disciplinary proceedings itsé;lf




constitutes denial of reasonable opportunity to the delinquent in defending his case properly
and thus is in violation of principles of natural justice.The case relates to the year 1986-87

wheras the chargesheet was served in the year 1992 but listed documents and staternents of

witnosses forming annexures. III and IV of the said charge memo. wero not supplied by the

Department/CBI upto cven Apnl® 95 i.e. in over 9 years delay after the incident took place in

~ the year 1986. In the absence of these required documents the undersigned could not submt

his written statement of defence to the disciplimuy authority and in turn the case is lingenng on
- since over past 9 years the finality to which i is even yet remote The followmg instructions
issued by DOT itself were not ngen due wmghtagc s0 as to cause me reasonable opportunity

to deﬁ,nd properly my case right at the stage of prepanng my defence staternent and 1ts
submission to the disciplinary authority.

CVC No 1 to DSP 3 dt.19.06.87 and subsequeni no.even dt.23.08.90
‘Subject:Supply of documents to the Charged Officer alongwith the chargcshoct-
Amendmenit of para 21-2 Chapter X of the Vigilance manual Vol .1
DOT No.15-8/90-VIG. 11T dt.11.10.90 also refers to the same subjoct.

" DOT No.15-5/87-VIG. 1L (T) dt.28.04.88 |
Subjcct'Expcditidﬁs ﬁmli‘sation of disciplinxrj( CAses.
DOT D.O. No.4-32/91-VIG. I dt. 23 09.91

' Subject: Regarding abnormal delgys in the dlsposal of vigilance and dlsciplinary
cases. : : : .
DOT No 5/3/91-VM dt.02.12.92
Subjcct Delay in the d1sposal of dlsdplin,ary cascs-Stcps to be taken in

minimising.

" Some of the CAT judgcmcnté (described below) point balance of convenience of the

whole case strongly in my favour. -
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Triburial can quash disciplinary proceedings even before completion for

violation of principles of natural justice. In a Calcutta case, it is observed that ‘thcrc may not : 4
be any fixed principle for not entertaining any writ petition before the departmental -
proceedings are finally concluded. If a delinquent officer can satisfy the writ court ﬂlAt the
deparmental proceeding is vitiated either for violating the principles of natural justice or for not
following the procedure resulting in gross injustice to the petitioner, it will be quite open to the
writ court to interfere and quash the departmental proceedings even at the mtcrmadmte stage
so that a proper proceeding is started and delinquent officer does not suffer unnemssary qgony

. for a prolonged period. In the msmnt case it is apparent that in the pmlumnar} enquiry, the

charge against the applicant has not been established . »
In view of the above, the principles of natural justice have been violated in this |

case, the petitioner having not been given reasonable opportunity to defend himﬁ‘lelfzmd there

being no cvidence to the charge framed against hlm ' |

t
Though normally the Tribunal Is reluctant to Interfere with the
departm'e'ntal proceedings till it 1s completed;but In the Instant case the findings

of the gulit arrived at by the dlsclpllnary authority are ‘'not based on any

gvidencs. , |

In the -facm and clrcumstances of the case, the same ls 1&qulmﬂ to

be quashed and we accordlngly quash and set aside the entire d‘lsc!pllnary A

proceedings. !

(CAT New Delhi Bench Judgement of date 30.8.93 in the O.A. No. 470 of 1990 A.P.Sharma
vs.. U.O.1 and Ors refers) . o } ”

Adminisiration. remaning inactive, indolent on the discipﬁﬁary
pmoecding§ cannot at its sweet will revive them after long lapse of time tg the detriment

of promotion and other benefits to the official.
(CAT Calcutta Bench judgement dated 06-04-94 in the O.A. No0.1205 of 1989 i m the case of
Bhagat Smgh vs.. U.0.] and Ors. mfers) . |

Courts in their several recéni judgements have frowned upon undue delay in
initiation and finalisation of departmental proceedings ,holding that delay itself constitutes
denial of reasonable opportunity and amounts to violation of principles of natural justice. In
one casc it has been held that a delay of 1172 years must be considered fatal from ‘ihr: pomLt of
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(;_nc case it has been held that a delay of 1172 years must be considered fatal from the point of

‘Ji*iev& of affording reasonable opportunity to the employee to show cause against the charge

Considering the unexplained abnommal delays, the courts have ordered

qfimshing of the disciplinary proceedings in scveral other cases (Some more judgements cited

‘under PART-II of Annexure -V1I to my earlier representation dated 15.2.95.refer) besides a -

féﬁw cited below. o

* . CAT Ecnch of Jabalpur in the judgement dated 29.4.94 in the O.A.No. 701 of
1‘;90 in'S.L. Johia vs..State of M.P. and Ors..’s case has quashed the impugned order saying

“ Undue delay in the completion of departmemal inquiry ,ermtalls promotion
fréom due date with all consequential .benéﬂts. ” |

CAT Bench of New Delhi in the judgerent dated 28.01-92 in the O.A No.
2601 of 1990 in A.K. Basu vs. U.O;I. and Anr.’s case quashed the charge memo. issued to the

apéplicanl saymg “Dlsclplinary pmcéodln_gé after long delay and after a promotion

mieanwknile , unjustified.”

1
i
'

f ' - Appointing Inquiry Officer before receipt and examination of the written

st}’gtcmcrl( of defence of the charged officer is in clear contravention of Rule 14(5) (a) of

ccs (CCA) Rules.  The-various . CAT Benches in their several recent judgements have
quashed |the disciplinary proceedings mainly on this ground saying that the disciplinary
autihon'ty While appointing the 10. had a closed mind and thus Mgs declared

- unsustainable in law. Some of the following judgements (cited under PART -IV of Annexure o

VH to the carlier representation dated 15.2.95) .

(1) Gurucharan Shlgi) V3. Com}mmdmn; 259 COY ASC (SUP) Type G, 1990 (2) ATJ
" 369 (Chandigarh), - |

(i)l Rejtndkar Belhura vs. U.0Xand O, ; ATR 1989 (1) CAT 391 (Cuttack)

(i) Nilakantia Mishra vs. U.O1 . and Ors.; 1990 (13) ATC 870 (Cuttack)

(iv)i Clement Dungdung vs.. U.0.] and Ors.:,i987 (3) SLT(CAT) 523. |

are very much relevant and guiding ones into the instant case of mine,

. .
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Non-supply of docuhacnfs alongwith the charge sheet’ causes dém'al of
affording reasonable opportunity to defend besides being in clear contravcnti-‘on of the
Department/CVC issued guidclinc_; on the subject. The Central Vigilance Commi;siqn
through its communications bearing Nos. 1 to DSP 3 dated 19.6.87 and even daf.ejj 23.8.90
had issued ‘guidelines to al] Govt. Depafﬁnénts Laymg down the procedums on “Supply of |
documents to the Charged Officer alongwith the charge sheet - Amendment of para 21-2
chapter X of the Vigilance Manual Volume o and the same .instructions/guidclmcs duly :
stand conveyed to all the field units from the DOT Vi.gilanoe Cell vide its No. 1558/90—Vig.IfI
dz;icd 11.10.90 but.of no implemmentation at al], The GOI’s instmct‘ions 1ssued vide ity
MHA., OM. NoF. 30/5/61-AVD dated 25.8.6] also refer on the subject. ST k

CAT Bench of Cuttack in i(g judgement, ( Jagannath Behera vg U.O.L and Org
; 1989 (9) ATC 21) stating that even if such mpoﬁ was shown to the petitioner at the tume of
the inquiry , that would not wash away the prejudice already caused to the pctitionFr at the
stage when he was required to submit his  written, statement of defence, has held “ Non
3upply of coples of preliminlary Inquiry report and statements of wttnésses ;
vitlates Inquiry . ” and the whole QIsclpHnléry proceedings so Instituted against
the petitioner were quashed by the Hon'ble Court .

O : |
5. ~ Deemed Suspension duc to my detention in police custody ‘on 1.6.5;9 for a

period cxceeding 48 hours itself was wholly unijustified making me entitled to full pay

and allnwancés for the period of suspension with zll consequential bcneﬁts':as the

subsequent CDI/Dcpartmen.t investigations lead to no prosecution getting launched
against me in the court of law, The various recent court judgements (lsted below) |
- | ‘ \
® Suspension in contcmpla'ﬁon of disciplinary proceedings for more than six .
months without issue of chargc—shect, illegal
(Mohinder Singh vs.. U.0.Tand Ors.;. (21-9-92) CAT Bombay) |
(i) S:uspcnslon without conﬁrma'tio.n for 45 days by the Central Govemment, invalid.
(V.M. Diwakar vs. U.O.L and Ors. ; (3-8-93) CAT Patna)
(ii)  Continued suspension for long wlthoﬁt fcview y not valid.

- (N Arumugam vs.. U.O.L (11-6-93) CAT Madras) '



relevant e:ctiac}s reproduced below .

(iv)  Revocation of suspension after long time without initintion of disciplinary
proceedings entails payment of full salary for the period of suspension.
(MR.Sundaram vs. U.O.L (16-9-92) CAT Madras) ‘

) When suspension is for involvement in criminal case, period of suspension to be .

o,

reated as duty on ne proesccution getting launched in the court of law or on

acquittal on technical grounds or otherwise. .
R.K.Mehta vs. U.0.I (17-9-93) CAT Delhi,

I remained under suspension wef. 1.6.89 till 25.12.89 (i.e. over 61/2 months )
and was revoked thereafter without initiation of departmental proceedings upto 27.1.92 and the

~criminal case ended into no prosccuﬁo.n getting launched before the court of law making the

suspension as wholly- upjustified and the undersigned is thus entitled to full salary for the

. suspension period with all consequential benefits in the inferest of justice.

6.  The disciplinary authority is vested with the inherent power to drop the

~charges after the reccipt and examination of the written statement of defence submitted

by the accused Govt. servant under Rule 14(4) of the CCS (CCA) Rules, 1965. The G.O.I
has issued instructions under its Nos, GI MHA., O.M. No. 11012/2/79-Est. (A) ,dated the
12.03.1981 , and OM. No. 11012/8/82-Est. (A) dated 8.12.1982. on the issue of whether
chargss éari‘ be dropped at the stage ofA, lhtﬁal written statement of defence

(a) The disciplim;y authority has the inherent power to review and modify the
articles of charge or drop some of the charges or all the charges after the receipt. and
examination of the written smt&ﬁmt of defence submitted by the accused Government servant
under Rule 14(4) of the CCS(CCA) Rules ,1965 |

(b) The disciplihary authority 13 not bound to appoint an Inquiry Officer for
conducu'z_;]g an inquiry into the charges which are not admitted by the accused official but abéut

“which the disciplinary authority is satisfied on the basis of the written statement of defence

that there is no further cause to proceed with.
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7. To sum‘up it can be said that ‘
Unoexplained inordinate delay in itpli'j "4 and finulisation of the Dmuphn&ry

prooeedmgs has caused denial of reasonable oppurtinnity to me in defending mv case 80 far
since 1ts wmutiation . The hsted documcnts and statements of witnesses in Annexure I na‘d v
of the charge memo. first supplied in three months time ( and that too not all) vide CBI Jaipur
( now PO) Letter dated 10.04.95 after the preliminary hearing ( earlier held on 20.01. 95 )
"The remaining listed documents and also the additional ones asked by me vide letter dated
16.05.95 and duly permutted the 1.O vide his letter dated 22.05.95 are still not su;bplied by the
P.O ( f4 months already elapsed ) causing continued delay in finalisation of prcx::eedings and
ﬂms denial ofjusticé Further , tho documents suppliod 80 far cover up only 28 instances
bearing my sxgnature and rest 89 dropped instances bear the mgnatures of other SDOPs
( Shn J.P. Sharma and Shri H.C. Mehta ) .

| CBI is | delaying the case with the unlawful motive to get my defence
documents / witnesses vanished with time causing further denial of reasonable clppoﬁunity to
defend my case appro;?riately i gross violations of prnciples of natural justice- The CBI

( now PO ) is behaving in a fashion so as to ascertain that the fabricated false , bogus and
illegal cooked case against me only remains and my defence documents / ‘witnesses disa%pear
/vanish with the passage of time so as to make impossible for me to bring out the truth bf the

- case before 1.O. afler a long period ( 9-10 years after the incident took place as back as i_1986-
87). | s o

~ There are severe legal infirmities too in the whole proceedings v1z , ion sul‘pply

of listed documents &loﬁg with the charge sheet , appointing ILO. befo'm; receipt and
examiﬁation of lmy written statemnent of defence , the treatment is unfair and unlawful as 89
(out of total 117) instances bear signatures of vother SDOPs , a prombtion ( from JTS to STS

grade ) meanwhile , suspension erroneous dne to no prosecution having launched in the court

boing a crnminal matter otc. cic.

|
10 | .
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PRAYER

In the light of my above elaborate submissions I request your kind honour to
the charge memo. dated 27-01-92 served on me, based not only on biased ,unfair

and prgjudiced CBI report but the continuance of the proceedings are unreasonable and

2.

unlawful too.

I may alsb be heard in,persoﬁ , If required , before the final orders are passed in

my judicious favour .

I hope this representation of mine will attract your personal attention in

providing justice and save me from knocking the door of the Hon’ble CAT for justice .

“May I once again request your kind honour for reconsidering my case

sympathietically on merits so as 1o relieve me of these unjustified inquiry proceedings whuch

has caused oppression to me.

With regards.

Dated: 20.10.1995
Place: Ghaziabad. .

Yours Sincerely

(A K ingh )
DE ( MARR) Installation

Office of the C.G.M.T JNE Telecom Circle

Shillong -793001 -

Copy fo:

Y

. Cheirman , U.P.S.C, Dholpur Housé, New Delhi

1
2. Chairman, CVC, Bikaner House, New Delhi
% Shrt Awak Gouogagle, €T Leve, Naw Dabin
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Cowy of the Llabtor 0 5/3/91-W datey 212,92 receyved fxon X, Nogargjan, Agett,

Dirgctop Gener g1 (w) Qvernment o r Indig, Ministry o ¢ GommuniOations, Department
of Teleoo@, Now Dolhi‘addroaeei to ALL Hoadg of Telecom . n

lusiong on tho investigation. Apart fron

‘ artaining to the lapgeg roticad, any other
PR oh gg files, Ciraularg, codified Tules which Ray have g bearing
e O°n the chargag should b 8Pelt out in gy, investigation TCPOrt am phorg

i Pogsible the Qstodian of such materié.l/reoords May also be imlioated’imtha
investigation Teport, ‘ ‘ ’
| ,

(2). Oncq the 1nvestigating Officer arriyeg g4 *ha conclugion that pring oo, a
- exigt '

, i 4

(o) 'Tha diaci;plinary Althority, 1f aftop examination of the investigation Teport,
decidas Y0 nrocay galngt the official a8 a firgt step, should te.ke.cuatody

of all thy Tecordg, code bogkg of extrget of Yelevant Tules alleged tq have

en violl'ated amd finaljge tho chargg sheot, fop Lasug, after suitah]lq
mdifioatnilons vhera necessary.

| ‘
{d) While issuing , charze ghoet for major Penalty, ag far 88 poseible Photocopiee
it is seen

(e) "hilae lasuing the charge ghget for majer Peralty the disciplinaz-y authority
should foresece the do cument g (cther than, ligtod documents) that may 1y
Telovant g, have o 8pecifig bearing on the chargyg a ag far as Pogsible
should takelcustody of thoge documents for inspection at 3 latar stage by
tha chargen”offiCer when guch documentg are allowod by the imuiry officer
by way of Eld}(iitional documents. At Presant, when the i_muiry 0 fficer allowg
the'addition‘al d.ocuments, the dieciplinary aithority startg Brocuring then

Bt /};Q\’( ’ cond,,,,p/2, ..
e

Adqi#(},’; LG,
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for inspection of the charged official /an;l it is secen that in’many cnses j.:-;:‘
delays teke place in the ineraciicn o7 2lditional documents and eithe 4ho Ay,
<9/ are not iraceable or ere destroyed, While the guidelines permit issuc of a o,
availability certificats by the castodian, the process takes considerable ime
-resulting in delay of the disciplinnrv procesdings and in‘toc precess’ prosecuiion
Ay lose the- case .for yant of documentari’ evid mee, Thereicre, adequede care ’

!
b7

should"be takerstydd isciplinary au*tor:ties at all levele %o foresec the doaamants.

required  arfi ;(tam?ftbe’m irto "custody aml where iccessary %o istue’ avaropriate
instru'c)ti_é‘l’?s not to dgguroy such records $211 She disciplinary case is finalisal,
5" N3 ' : " .

'
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(f) &na Teport qﬁ,imestigatio_n is receivel by the disciplim\ry author ity, the

vice particulars of the concerned off:simi should be colleciad immodiately

ﬁ_iith a view to agscavtain the correct disc.plinary autioritcy and, more important
whether the official 13 due fo-

Tetirener't,” 1b ‘statutory peralty ag specified
in Ryle 11 of %He Cos (CCA) Ruizs, 1965 +an e impcscd on o Government servant
after \Tgiiiement eIt .in order <o withhold the. psnsion cxr effact " et in the
pension, “The misconluct. should 'to . g*ave ¢ ough to- wavzant sich an’ action,
7 Rarther, actjon urder.ule 9'0%41e" CCS (2cngion) Hules 1972 1s not .possible
.~ 10T events of more, than: foursy.s 5.0ld, " Movefore, avery effort should be

‘~imade %o collect the service'particilars ¢ that, the gailty 6fficials are not
et toalloved to go'unpurdshed by detépitl L) ERN
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o {&) + The “time gaps in the,procedurs for Troce: sing of disciplinary ceses should be
w5 - effectively utilised, - To emplify, at ¢ 3008 wheit A sheege shaob for nadjor

~Penalty is issued, nation to aveolny DD 1 rd M.ig Inivicted only after con-
sldering the defence,.sbatenint of “he o menl official which nermally is
v oofrreocived after about.a. fortrizht or us. g fhees nllovirg tie statutory tima
P lAmit of 10 days Jog. gutmlesion of Cefond s atatement, © Taig tiine gap cot hs
s utilised by the Loclplinay axthority ¢ rominate o suitable I0 amd *0
- +that"ag scon as b, Anlaqse sEatement''der ying the chavges. ic recziveld, ouolocog
for appointment of .3 anl AU cam e iesuc 1. In ce.cs ecoming through @ET ~nl
CVCy tho matior ol (Ll te 1k meonn vl th! $hs

concer:ial aunnoritiea imacdintoly
after issue of the har wg skests forr nomdr stion of eiisatlo o.flewrs,

e dnt

(h). Yhore officers are weilgble b funchion 23 20 and ) from within the
Department, cfforic chould be o ile while saouitbving the.charoe sheet to the
disciplinary cuthe. o5 Aox 2pne abl o mopose vhe nates of Mierid TO - for
appointment ‘in coul the chergine :ificirl Jenies the rharges, This will
eliminate the ropcuicd submiasic o of dicciplinary fi.o to the corcorndd
authority for apurocval, B -

. (1) “fhile subnigcion i any con Ao
Lo nll 0n rolavant » cords in o~

"2 Directorate for disciplings;r -action,

71t gl referenca vy flori nlonm;ith
on> set off photo cevles (wher: %« 4 camcnatoare not very v ly) ohould Dbe
furnished alongwith a draft chsz.; choct ‘

(J) The vigilance Traiaing Cell of tr: Disectsrate have orgarigel ard frained g
+ - large mmber of cf7¢cors in vIoil aes/Qissiplinery preccaures, A list of
such trainet officore siould % r v rtancl in eacl cixrcle ard thoix Wwaining .
expericnce shiould bu offectively 1wiliscd, . T A -
(k) Ynile it is'the dusy of the prese [ ing officer to rrrcure amd -enztle.insoectior
¢ of ‘edd itional doauments by the chitr ged officex, the 7igilance 0%{cox in cadh
- Cirele/District should co,ordinat “al "¢ oedita. the dnsprcticn of tha ollilions
dooumentsg, ' : DESRUA o PN T

e
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(1L} Onece an'officer 'has buen appointec ool tuct oral iXuiry, ho shaull vl
asked ' to work out. axl furnish a t:'y
for completion of tho inguiry snd 3

Tscheiule to, the Jigedplinesy Aahoriss
‘.

whge 07 10 shoula dascovrazxt,

. R DR
L Ak

(m) Where cases:ars.umlex investiyatio, iy -thees ahould be ruroued by pericdicel
’remirrlers.-.forfeari.y”mmpletiofl 28 b suees.and shovld e %olken up in the.

<

uexterly. w-ordinaiion meetings w4y #ae GBI for ezrle com letion of
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On ard finalisation of
1 cagses ghould
Director, CBI,

2bove instructions may be ke

8 anl-every offort maie Yo minimigs the
nary casos,

2 ) Recciipt of thig letter

c.Rlg, /Bstt/45

.1 @s in the district for infarmation and Necessgary actio

£y

)

seoce 3 LN 'Y

pfrosecution:cases. Where inordinatc delay
be hrought to the motice of the Directorate for follow-

Pt in view while dealing with the disei-
deleys in the dispogal of

hay kimdly be acknowladged,

Yours frdthﬂnlly, ,

( K.Nagarajan )
Asstt.Director General (1)

'Da’i;ed‘at Ahmedabed, the 24.2,93

n please,

6) ) WA
Aesgstant General Manager (Admn, )
Ahmed abad Teleoom.District.
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[ANNEXURE- /| )
A e "

‘copyY ©f communicatlion Hp. 4-32/91-Vig. I daked

23rd %eptember, 1991 from shri M.B. Ramamurnthy,
. .Dy. Dlrector General(Via.,), pepartment of Telecom.,
jert ot New pelhi, addressed to Shri N.K. Dua, Chi2f General
' Manager, Gujarat Telecom. Circle, Ahmedabad - 9.

e e L L e e e e b e o e = M e e - —

i&nm:smﬁxua
H The ebnormal delays in the dlsposal of vigllance and
disciplinary cases i3 a matter of great concern to all of us3.
To facilitate expeditlious completion of devartmental enquiries
under Rule-14 of CCS(CCA) Rules the following instructi-ns will
.. be followed in future;: ' ) '
oA | t '
: 1. wuhile appointing the Inquiry Officer the discinlinary
,_k%w"'”;// authority will bring to the notlce of the former
' the time frame of 3 to 6 months within which they_ are
required to complete the' enquiries. A specimen copy
of a letter to that effect is enclosed (vide annexuire).
B R The Enqulry Officer may also be informed that any
' undue delay will be viiewed serionsly and’ prompt
¢completlion of the Enquiry on schedule will be :
appreclated by sultable entry in the ACR. )

]
l 2. All cooperatlion shoild be extendsd td> the Enquiry‘
g _% Officer by way of providing normal facilities
i reguired such as provision d£ accomndodgntion in
| Inspection yiarters and stenographic gssistance.
‘ The Vigllance Officers should personally ensurs that N

mfor the Enquiry Officers do not suffer from any handicap

wbﬂ,f | on this account. . '

S 3.. A major factor causing delay in the compoleti-n of

'$;4 4 enyulries relates to the Inspectisn of documents,

o .. It i8 emphasised that while glving charga-sheets to Ci
UE © the Charged Officcrs, photocopizs of all the docwnrnts .-

" . relied nupon should agcompany the charge-sheet served
, ‘upon the officer. If these documents are in the form
N - S of bulky books etc., relevant.extracts should be
. furnished duly certlified. Fuarthar, any document
demancded by the Charged Officer and considered rel:vant
; . . by the Enquiry Officer should be »resented for
[ g inspect lon to the Charged Officer within one month
: W (ss the2 outer limit) of reyuvest, The presenting
g " Officers should be instructed that they shall collect
|  ° ‘the documpnts osked for from the offitcers in whose
'cudtody they are. available., The Vigllance Ufflcers
.willl personally ensure the procurement of these
‘dJocunints or the furnishing of non-avallability
certificates. In case of non-cooperation from the
ofticprs having custody of «the documnznts;, the matter
. should be brouyht to the knowledye of the Chief General
Manager, who may conslder suitable action. '
; x .
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4. Idndly advise g)) Disciplinary Arthorities
‘ ' accordingly. 3 '
Hember(Services) desires tpe COOperation of Chief i
General ltanager in,implementing the abgve brocedure sp that ’
the Phenomenon of obnormal delays {n Enquiries 4g tackled
efﬁectively. . : . '
S .
RERRX lilth regargs, Theoge s
fre b ) , I CAN .
_f b [’ﬂ - . . Yours sincerely, b
. ' - L Sa/~ 3
i AR ‘ _ - MeBL RAmMAMURTHY )
r~’.f._f‘;._...q_._'_.....‘"__.__.....__..."._-.:.._;~ ________ -
'#‘" J:~‘ e N M ) E
A : Enddt, tlo. Viq./ng./III Dtd. at' am the A4 -Cctober 19914
.,;'Rr“““‘***f*"“““““"ff‘ """"""""" v
O (RN IO - Forwarded for informatyion and nece
i ‘.",,"ln(_e'lr,v ’t' !

{vd 4!t Shri 5 /Vjal-/.'év)azﬂ%

s, 2 _chief G1.m! |
NALRR S x;L//General Haﬂagcr Telecom. p strict, : 'l
et Ahmedabag Baroda/Ra jkot Surat, ' |
— gy omad/ rhe) 7 X
i{pr’z. Telecom, Districe Hanager,
Ny Nadihd/nulsar/l'iehbana/““‘"ag“'/ahuj/Bh
[ ET Y ! - : -
i L¢M:;39~wnrea Manager Telecom,, Ahmcdabad/narbda.
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A1l InQuL:y Officers |

Sub ¢ Tlimely complétian;of Departmental Inguiries
- under Rule 14 of CC3(cca) Rules.

' Your attention is drawn to the time frame-work of

| ¢ months drawn'up by the Peptt. of pPersonnel within which
. the departmental Inguiry conducted under Rule 14 of the.

- CCB(CZA) Rules is reguired to be completed. In most 'cascs

1t should|be possible to adhere toa the same., Tpb enable

affectiveimonitoring you1 may send/this office the. lto

schedule grawn up by you in fespect of &he Rule 14 enquiry
. in the case of . : : - in which you

have been appointed as Inqulry OffIcer vide Ocder o,

- dated : » The informatTsn as
prescribed In the proformi Bel

ow may be furnished within s
Eortnighg pos}tivelya : I

T

L]

of receipt 5>f appointment order

2. Date pf receipt: of sther basice docur nts (a copy of
charg?~sheet, defence statement, order appointing tie
Presentling Officer), ‘

i Date

3. DPate fixed for preliminary bearing,

‘-4, “Date by which charged officer has to‘completelinspeggi?n'
of listudﬁdocumVnﬁS, ' o 8 e

S+ Dbate for prodiction of adrltional documdnts.

6. Date for completisn of Inspection of additional‘docum:ntsﬂ

7. Date for furnishing cgples of statements of witnesses,

\
o T S
L ..;,_,_.-.MM_._.,.....,.__..-.“ —_— -*-‘ ' - —

8. Date(f) of Regilar hﬁarings._

S. Date 55 subimisgsion of report. ' b
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N o . o | =
) o S0 . N, s
opy of the lettcr No.15-5/87-Vig. 11I(T) doted 28-/-18 xom:ivcd( 2
from Mre.Gargl Mukher)ee, Director(DE'& VE), Ministry df Communiai-.
~4ions, Deptt, of Telecom.(Telecon.Board), New Delhi-1 oddressed to

A1l General Managers, Telephone Districts cte.

_'Subject s~ Expcditious fiqalis*tivn of disciplinary cases.

Sir, § . .
With r_fdroncc *te this 2ifice Letter Mo.15-5/87-Vig, I11(T)
 dated 3rd Scptember, 1987 on the subJcct mentlened sbove,’ I om
directed to intimete thrt'co-rturls pendency repcrts of Disciplinary
- cases from the Circles hav: shtwn that therc is urgent need to moke
b vigorous&offorts te clger the leng pcnding disclplinory cases. Thc
‘Telecom. Board has tzken.notice ¢t the long pendency of Disciplinary
. cases and has expresscd concern over the fact that cases initinted
‘a8 - far back as the yerrs 76-79 arc still pending in some Circles.
“The reasons focr disclplinary preecedings being held up require to be
“ looked into urgently and seludic:s werked cut in cach cose by the
% vigilance Officers and communicrtyd to the concerued suthoritics
* periodically. Excapt in cascs wh 12 dilatery tactics are resorted to

. by the charged official, there =»uld b® no excusce for not completing

“38 minor * rialty proceecings within 3-4 months and major penalty

J . .
s proceed’ s within 2 year.

.2 %, ehalile you drnw up » tiz2 schedule for disciplinzry procece-
dings, the following waidelines,r ~y be kept in vicw end responsibi-~

lity fixed for 2clay run the par't « f -ny of the verious cuthoritices
responsible for completine (tiaoe :linsry breceedings. There sheuld
aluo be oo Aoloy botvoon the d-«f-ien to inltierte procecdings and

the issuc of the chrrrce-sheet, '
(1) Issuc of charge siiect.and . ecisi~n regarding nomination of

likely Inquiry Offlcar/Frescntiong Cfficer.

T m— W S . S 0 S @ S m——— |y S———— S —— —- T S e S———— - — P S—— T —

Afteor 1t is d.=ided to in@iate pre cz2edings ‘as fer a major

'ﬁ penalty against a govi., scriant the chdge sheet to him should be

- .-—«'-.;,m s Y o

o1
Rl

igsued withing a mexiwum per'cd -~f cne month., Simultrneously a
. decision may be tsken to n:.ingte the ITReXy Inquiry officer/
“Presenting Officer in the ciose in the'event of the Suspected lPubliic
gservant denying the charges or submitting po reply ™ the chargesheet,

f2). ﬁggoiQﬁﬂgg&ngvlnquiqxugjficgg/Preséggkng_ggg}pggﬂ

The Inguiry Officer/Frestnting.Cfficer shculd be eppeinted
within a ycried of 15 deys from the date of receirt of the charge-
sheet by the suspected public scrvant notwlithstending the fact thot
he hes falled to submit pny reply,to the chargesheet within the
stirulated period. However, in casc of ondnissica of charges by the

fi:suspected public servoant within the stipulated period but where such

“an intimatcion is received after the issue of the crder ai:{¢inting

* the Inquirv. Officer/trescnting Officer such ordors need ntt be acted

unon and ' ay be cancelled., Where the susrected fublic servant has
“mittes cthe charges after thc exriry of the stirulated rericd
‘urther action in such cases will bce token by the Inquiry Officer.

i
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. * I
. Bubmitteq by the I

< _Y“8Bervant gullty or ot gullty o< the Charge, thy disciplunary
" authoritieg keer the Cas:s

6

- A5) Delay tMe b suspecte [

- Should be ask o

" other “hanp f:ho.’«;e.of l

submit the o

Enploy Allato ry Creticy

for second medical rp iy

\ : s e ' - E
«:saoJa P e 04, ,._.,7Cf R . |
{3) Relay on th. LArk of the ci .S.ciui_i_rﬁ.rly_ bUthoritics
' t hag Cemed to notice that

even nftep engquiry repe gts ara.
nquiry Officur holdlding t)g Sus| :cted fublic

Eencdy, o ity than o Unduly long Perdoge .
Causing Conscquent deley in the Inalisation of th disciplincry.

Cases, It shoule bo Mod dneunbent “nothe tart ~ £ the disciplinrry_
authority 1ssun Hnal cpcey - i IeCedrt of th, cnguiry rejp ot/
advice ¢f CVC/advica ol Utsc Wilhin g cerdled or sde month, I¢ i any
Casethis time linit cannn t be.ach¢rvd o, the LLSCL;ITFEFy Authe riti g
o submit a repert te hisg immediata Superior indica-
ting she reascons  fop delay in the issue of tinAql rraers and the steps
taken 4o obvinte this,dulay.

'
- . l .
(A Dargy SRERe cart o e Ay Officer/kres ehtding Office;.
Nounally lnquiry Officors.fhuuld not- be entrusted‘with‘cutios
‘ ' dlding crol Arpiiries., They Sh~uld bea artointee
an fall g nqui g Uificers, |y such cnses they shaugo submi t
a mindmgy g 20 COQUL LY Pt et “Uring the first yéar onc a ind nimug

S 30‘thu1ry rerorts furine e SUcceering Years, 11 4y Ny case t' 4
Inguiry "fficer 1ig Unabloe tna maint

~In thisg time Schedule, cr he fe
that duc tn certain Chstreints 1+¢ is nnt Fossible frp him to achieov~
the targe; fixed, ho shouly immc@iqtely submit o Cctailed rerort to
his immedigt, supcriors/discirlinary nuthority indicatin

C the reasons
for such Swrtfall o Prhsroctivo'shortfall. The lattep wil

1 examing
the rerert of the Ingquiry Officer with 2 view to finding oyt whether
such a dela, Was redlly Justificd ang find nut yayg and means tg
fulfill tp t . '

In cas,g where tho‘lnquiry Cfficers have alse tg attend tq
Thredlp norial lutiey 1 Acdition 4 the holding cf the opral cnquiries,
the disciPlimry Authority may L1z the ting limit ra) Submission o the
enquiry rupert by then, toking int"account the ansunt of’work—load '
handleq by the, Normnlly Such of the cfficers ;5 “ould be ablg to
O ry fepert withy,. . Fericd of 3 m:on shculd be
5 : icers, Lik'wisc,'If"EH?ﬁfﬁxgg-obligatory on
che part of thedisciplinary euthc}ity t~ relense the officer
abpointed ng Presenting Officeor -q the ¢ates fired for enquiry by the
Iaquiry 9fficer.Ncrmell

Y thers sivulq be no Occassicn to Postpone
the enquiry on gt account, :

¢ Tublic servant
IneulanﬁEnmborof c

. . ]
2ses 1 chp Suspectey Irublic Scrvant s
which nat it ilf{icult for-the lngui ry

’Officer to iProceed ,i+tp the <nqui gy, Their:nain obiection is
regarding the non~c‘ailqhiliuy =1 ~ "articlilep rrefence assigtant,

T is felt thet 1t g5 Inr Lo SUstzetod publie S5crvant tq arrange for
the'defenca asslstan- nd i ohe STt ensure hie I'resence during the
Oral enquiry, the 572 catne ¢ e e stpane simp.ly Licause the‘defenco
assistgnt ig not aval.pblia 4on, o Virticulsp day, It should boe only in
Very rare casos that. 4, FRRALIE ¥ SRl o e, ey fostrene the chquiry oue
to the nonwawnilabilityv)f 2 defenemg assistont A the cay fixed for

y : 4 .

¢ Wite often £y, SuLr ot ki TPPVANLS el for the restpene-
ment.of the enquiry anp Medic~l  wogqag If such r_auests

’ e made on
the susp. ~y-aq “Ublic sarvant WAy be roferped
irn te o froment Megje-g Clticor,

Tore than o 0ccassirng

. k-;“u.'...-..uf:)/:?-'- st ‘
v’. . N
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 Also¥ the suspuctod fubliec Lorvants try to onin. time by Wot %
pecting the documents within tlte stipulated L ericd fixed by the %
quiry Officer or they adk for irrclevant documents {5r inspection,
L8 time 1iwmilt nced nof be extenn o beyond the penilssible limit,
Alzs tlme limit for allowing requent torp additiopel docw ents should
nos be ext.onded. These struld ¢ clerrly polnted cut to the suspected
public servant. ln regard to the quustion of the susncetod public
servent dananding Lrrelevant docryrents, the Inquiry Officcr sheuld
Catrictly follow thoe rules ane peadit only such ¢f the docuwneonts ns
are really relevant and discaursr-: him 40 submit long list of
Arrelevant docunents for Llnspcction,

1(6)3 Delay duc to n-n-aveilabilicy ¢ L decunents/cevidence and
. defective chargesheets. -

—— I R " W S " 0t et P b Yt d W P

2t 1s ebscrved that the discirlinary authorities generally

initiaSe .proccedings as frr a mejor penslty even in cases where the
" charges against the susrected rublic servant arc nnt Erave warrantin

imposition of a major renalty en” uttimately only a minor rrennlty

is imposed on a govertment servant either because the charges are

‘0ot so swricus-or the evidence is not sufficient te hold the charge
. “against fhe suspected public servant as rroved, It sheould be incum-
Flsent on tie disciplinery authoritices that maJor renalty proccedings
o are lnitised only in really Justificc ceses and not'as n matter of

course. If the disciplinary authcrities are circumspect in initiating

Eroceedingsit 1s felt that a large nmumber of cases would not require

nltiation ¢f proceedings under ile-~14 of the CCS(CCah) Rules, 1965,

+.'They should \estow particular care and attention t> sec that all

necessary evljence/documents arc available whduh would hold the

suspected pub.ic servant guilty of charges warcenting {mponritinn of

8 moJor penalts, They should a{so.ensurc that the charges are
- 8pecific and wi\ll defined so that Inquiry Officer does not face any
..ambiguity in ho.di'ng thc enquiry. '

g 1

In cases wiere minor penalty proceedings sre initiated ngoinst
. the suspectid putlic servant the Cisciplinary suth:rity should ensure
-that these are fiteliscd within ~ peeiod of 3 menths. Thoy should
» alsofensurce that taoy 2o not holu the govermmont servants puilty of
+ the charges c¢n thebasis of documents ¢revidince which is not
- mentloned in the stitenent of imputoticns or misc.nduct cr such of
* %he evidonce to whith the suspucted public servent has no nccess or

‘(_/hich the suspectéd servant had net seen beforc submitting his
. €xplenation, ' C

[

S0 fuar es GiSCirlip"ry c~ies puendding for mere than cne year are
concerned, erch cese miy he revieved to ‘locete bottle-nmecks and
suitbale action teken 1 expecit> and complote these cases, While
sending quarterly reprrSs té the Dircctrrote, reascns for delay in
completing disciplinary rroceedings »s well ps action taken to ovore
come this may be invariazly incicatad, The urgency of completing
dlsciplinary proceedings oxieciticusly may be cnphesised and
‘disciplinery/Inquiry guthnritids any Lo asked to comirlete the pro-
ceedings witpip‘the time-freme. :  Yours faithfully,

S/ -

' ‘ | | ' (Mrs. Gargl Mukherfioe)
NO: ATA--27/DLsc. Stt/A7-uB/ 1V mted 10-5-88. Director (DB & V1)

—

. ' R
Copy te ALL GO's dn th  2is5tr et fopr tn{ermntion & necessnrry nelion,

i,
¥
' R -
Lot Bnpineer(8taff)
' slaveent od Tolee m, District,

N
AN




& N - XY - ‘ MM eogtinnt | )

gl Qmmb ’

T3 a1 am,

urar - Forar,
for - ¢ 1

. ° o C -.:~‘*-:~,:;;-'i“;” S P r@“ 5
_ D e S .
‘N T - o
arr . @eq g, AT swgt | . axWemesar : 4 arcs
fewroesat o WY &T ATA,GAT AT Emr @A g - RUR gEAT oY ear liTes  atmSE. 319089
e A A WA T E—
57 €1 sa=, - qa*"r-a‘*rcﬁ- s, S T m‘fqa“
| ' S | Lﬁ}v
WET-AT- NaTA-26, STGIAT T oqH-LY-, , ._ : | ¥ ST
»‘ra’rq";wc‘ﬁag wgT | | ' & ﬁ‘%ﬁwmﬁ*“%ﬁ@ﬁﬁf
&1aTe o1-qa. e, o 3 ¥l 1986~88 ¥ & rafeny nemasy

Yroura T v Y a*;iem 26 Y gqrlsa ofow T o RESTIER- T P
#wrﬁiwﬁﬁa’rﬁﬂiﬁwawqaﬂhmﬁww}mmwr’amaﬁqz;
T Wlﬁ"ﬂﬂ AN a WYH @ a3 Prearo W @ Y afh grang o
gred %lﬁﬂﬁﬁ“ﬁ-f‘fﬁfﬁﬁmwdﬁ%mfmsﬁrmf&ﬁf
=t sTTRT @r gpr ur, %ﬁwww%%@crmm}'a}gmﬁw
aur T=¢ fam ﬁammaﬁ?wmr ﬁ?ﬁ'::r fagrn = e Te ¥ o

N whA

Bede Aredteds v | P off O T @ B Ped orer Geareem fean
o ﬁﬂ#ﬁqwmm Far=agm TeoT nar & oy =

Rt :
ﬁrtaﬁzn'mvrl — @¥EA Ty
: T ~ arsr_
1% 333233 t%ﬁ: 2611-86  G-TAGRETR 2471412486 ?uzq.
2 esas:ra 2 141 f% 25+1+87 THTqe m*s TE g :qﬁ .
| - fear nar wTaT
T 3. au;:rg‘_ 2 LA ﬁ:- 28+1+87 Ty T 267101187  ggugge
' B ® & a2 o™ » ﬁ!ﬁ



3 [ SO i S e e e ,
| @V . °.J - 't:f;
. : " "'-"2 P
45 1513} 28 I tod T&< 18e12+87 qw.qm. g TR ATW fear mar T T
s. s3] - 26 141 Txe 28¢1-87 ATl 26/1301487 qqe-Ae T8
6 1a3fs] 26| o Tz tgetzesr wrewm fiE mE AT f5gqr M EeTHs THE

g3 Xfvm T fsar @r Tar y

e awg o W ﬁfBEIG‘TQ?’-H fr-‘ﬁ. 3 fag afafrs Yot qesTo &Y 6w ¥ g1 s faam st
wh 22804 IT wEMLIT rza’*s"s'z?;‘r Y A7y TETAT ¢ A7 gA-qRe T 3T 78 gea NTETY W0 Hwr 3T
TET 420 AT 3weTaTT Pichs SRuRER &1 T sj2f wRE spijfs1y 3 aw zosra ¥ | A faxrna

P

ANt ¥ ceecae Tl S s aDEA S g WY AT &Y AT @Y ¥ | & AT 81 aflem
- arst oPwa aY gfm gvs fLan ara ' | S ‘

\

anYTvE @y 3 ﬁ;§ s g abgw A 7. e ¥ farg qar ama 3 @ Mo R aru-

N
i | -
) . ’ . T . ‘\' YTY Lé\% "3—\’-\1 N‘
_ ; ? . ' <- _ 3 mﬂﬁﬁa ]-lif)/:) Gl

| .'%?ée.@gt}/ﬁogome‘ -

o

i ¥
| e
b
' i

~ |

;\ R ;

]

\

'\




e
IR

CSubject : De

It has
dated 24.8.1
=W} far re
documents. P
necessar act

. 8Bhri BL A
Inspector of
SPE/CERT,

1y Tilak Ma

‘C7 Scheme,

Jalpuwr I02 O

2. ohri Ak
122~1L, Circu
Model Town,

(Harvana)

. 'Eopy Lo Shri
s

Al Sing
Gffice of th
Shillong 79Z
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‘ ' CONFIDENTIAL

>
:jt

No.D4/CDI/AC/2%6
Government of India
Central Vigilance Commission

\ \
Block 10, Jamnagar House,
Aklkar Road, New Delhi
Dated 12.9.1995

MEMORANDUHM _ '
partmental Inquiry against Shri AK Singh, TDE

been intimated by the Charged Officer vide his letter
795 that he has not heard from the Fresenting Officer
garding collection/inspection of the additional
erxpedi te

resenting Officer is,a therefore, advised to
ion. :
.~ .
oy o N
- . e
l 9/), TIRUR N t ,(Lo AN —
- Fd //,/'"’ .
- - i
_ (Amit Cowshish)
Commissioner for Departmental Inquiries
ora, -
Folice,
&y \
s
Singh, -
I ar Road,
Rohtak 124 Q01

AK Bingh at the following address also

b, DE (MARR) Installation
C6M, MNE Circle,
OOl

vy

v

A\



CONFIDENTI AL

"Dateody

To
Shri Amit Cowshlsh ’
Comnissioner for Departmental Inquiries,
Cnntral Vioildnco Comnmission, '

Block Jamnagar Houso,
N/ ULLhi 110011 -

%\ﬁﬁﬂ@iumat

N

ugiémw,m

Sub.: Dooartmental inquiry aqalnSt Snri ALK

blnoh DL,

Ref.: Your letter IioiD4/CLl/AC/296
dated 12.9.95,

Sir,

T regret for the delay, soon I would advise
the date for providina insn=ctinn of additional
documonts to the C.C. - |
Yours faithfully,

1

(B.L./3Qin )
IKSFLCTO? Ci- TOLICE
SPur 2831 JATDPIR

&
PRESCRTING  OFFICHR

cEndst, T\O / /DI“‘/JF Dated: :i)q(],cirr

4C00/ to -

xk//szr Sh.A. h-oinnh 122-L Circular Poad, Model

PP e e o

g e
/a’V/Q\/V\/
47

Town, | ohta}—l2400l(harycna

2.  Shri A.K.Singh, DZ(MARR) Installation 0/o
‘ the CGﬁ Ne Circlo Shillong-793001..

s

Z B SARORA )
o 1'57eCTOR OF POLICE
Sr=: CR1: JAIPLR

e.
MU3ITING  OFFICER.
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HERITEAE FTAATL S

qraar - FATEIA OHRT, AL
ggazar-380 007,

, AHMEDABAD TELECOM. DISTRICT

Vasna Telephone Exchange Building,
Vasna, Ahmedabad-380 007,

. ; ».
' D.R.KAHAL

FRIATE (W 10T el o)

GEMERAL MANAGER (OPN & MTCE)
Tele, No, 421515

i

S DO NO.AT/GM(0&HM)/STA/9192 - 25.4.91
My dear Singh,

I am extremely happy to place on record my appreciation for your
commendable performance 1in maintaining 47,48 & 49 exchanges 1in

_ perfect working condition. It has contributed to a large extent in

= oObtalning a score of 72.4 for the Ahmedabad Telecom District in the
recently conducted fifth assessment of QOTS by the administrative
staff college of Hydefabad. Thus the Ahmedabad Telecom District has
not only been adjudged as best. in India but the score it has got 1is.
the highest ever achieved by any Telecom District in India.

Please convey my congratulations to your staff for this distinctive
achievement.

1 I hope you will continue to. work with the same zeal and would
continue leading your staff to greater achicvements.

With best wishes,

Yours sincerely,

( D.R.TKAMAL
Shri A.K.Singh,
D.E.(Int.) NARAMPURA
Ahmedabad Telecom District

. Ahmedabad. :
e Copy to : Area tanager(West)
Iy ,
i
g
1 . & N
g
:
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TENERAL MANAGE

alp. Mo, 4215156

’.

A mewiw s LB g5

| !
) JAZHETATE FXAAIT {SIaT
. AT FTETRA QEIRA, AThol,
MAL, ' ' : - mgEmar-380 007.

) | - | AHMEDABAD TELECOM. DISTRICT

R (OPN & MTCE) . Vasna Telephone Exchange Building,
: Vasna, Ahmedabad-380 007.

H

‘ D.0.No.AT/GM(O&M)/STA~6N/92-93
Dated : 21.05.92

My dear Singh,

It gives me great pleasure to inform you that we have been
obtaining the highest QOTS Score ranging between 71-73%
during the 5th, 6th & 7th rounds conducted by ‘Indian Market
Research Bureau during 1990-91 & 1991-92.

Our sustained and devoted efforts fetched our District the
AWARD for the "BEST MAINTAINED SYSTEM in INDIA for 1991-92.

I also feel happy that excellent performance of ours in
giving more than targetted new telephone connections, STD
PCOs etc. has been appreciated by the Hon'ble Minister of -
Communications, who has congratulated all the staff of our-
Circle through his letter. A copy of the letter of the
Hon'ble Minister is enclosed. '

I congratulate "you and all vyour staff without whose

dedicated efforts all this would not have been possible. It

is hoped that you will continue to work with the same
" spirit and zeal in future.

With best wishes,

. ' 51nce ely,

( Q.Rw/Kamal }J
TO: , '
.Shri A.K. Singh;
D.E. (Intl) Naranpura,

Ahmedabad Telecom DlStrlCt -
AHMEDABAD ' '

Copy to: Area Manager (West)

—— il P
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Dear Shri Kulkarni

j  am  indeed  happy o hote  that fhe  bepartment: of

“Pelecommunications has been able to .czeced the tarpels soli for

release of . telephone - connactions,  prevision of Panchpynt
telephones and also opening of STD PCOs. As apainst the tarpel
Cof7,00,331 telephone conncctions f{or the countyy as 2 wholo,
we .have -been able " to provide an ail  time high (7,322,575

Lclephone  conncclions during  the year 1901-92. itndonbtedly
vour Circle.- has contributed preatly towards Attainment of thin
milestone. I am awarc that the tarpets ware atiff and have

. been achicved by sustaificd and devoied cfferts of all the aiaflf
ancd olficers uncder vaur puicdance. Pleanc necen! my
congratilations and alsn convey the same to o all your workimen

and officers who have made this possiidic.

[ am sanpuine  that. the same o aprivd of foam waorle,
dedication coupled swith. hard worlk and eense  of achicwoment

[

will allow the Deparviment cf Telecommunications 1o achicvr e
{ .

ambitious targets in future.

My best wishes for Aall success during the yoear paas--t,

R ’ . Tours K'\im'«‘rr‘ly,
. : . l

/
~N ’,//

(RAT ST EHLOT)

7,

Shri M.G. Kulkarni
Chief General hlanager
Gujarat Telecom Civele
Ambilka Chambers

Near Gujarat High Court
Ashram Road -

- /\hmcc.l:.lbnclf'jiioﬂoe}

Ly X ~
- .

L ‘ C : TR IR ARL IR
o o | ' SIER .»
'%JE:«’” PO ' . CMINISTER OF STATE
» . . _ : COMMUTTICATIONS
| ' CHDIA
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VERARET T o
giaarn g3 2t aftus,
SFEAIST HiAAl-133 001 Ao
Chief General Manager
Haryana Telecom Circle
AMBALA CANTT.-133 001

lﬁ' m)ﬁrfgééﬁa

, - (AR SFT, gt gy it aferees
- J;.!\“ARYANA TELECOM CIRCLE
' ST (011.) 20901
faim (Rest.) 25300
78 [Fox : 0-171-641040 )

Cas

-

R (Telepitone) 0-171

0. 0. No, : Engg/HR/WP-1098 ’ Dated : 8.4.94

My Dear Singh,

: It gives me immense pleasura to inform you that
aryana Telecom Circle has achieved all Lhe targets fixed by
elecom Commission for the year 1993-94. Rather, our performance
nd, achievements have been far better than the objectives set for
5. This would mnot have been' possible but for your absolute
sdication; . sincerity ‘and personal commitment +to achiave the

argets.

S =~ V- Wt

T sincerely hope that your cooporation and
dedication will be forthcoming in future also so as ' to shape
“Telecom Future" of the country in general and Haryana state in
particular. -

I wish you all success in your service career and
your personal life as well.

-

A copy of this communication is being kept in your
ACR dossier as a token of appreciation of your work and efforts.

With best wishes,
Yours sincerely

~ \‘_\ A

\ \_,“"“*~>.:’/—4//
IRV ' . (R. K. Gupla)
Shri A. K: Singh

Telacom District Engineer
JIHD :




THE CENTRAL ADMINISTRATIVE TRIBUNAL }G
GUWAHAT I BRANCH.

GUWAHATI,
 IN_THE MATTER OF:

B A, No, 32/96

A.K. Singh’
VS - ) ~
~The Union of India & Ors,

1 : : | _AND-

IN_THE MATTER ®F:

~ Written statements submitted by
the Respondents No, 1,2,3 & 4

WRITTEN STATEMENTS

The humble Respondents

Qr\,/ d}ﬁ ¢ ¢ ' submlt the Written State—
/ N '\‘7 . .
(LLjé 8 , : ments as follows:-

1) ~That, with regard to the statements made

in paragraphs 1, 2, & 3 of. the apﬁ@icatiOn the

‘Respondents have no cOmments,

(Contd.)




A

2) ) fha&, with‘reéard to the statements made
in'paragraphg 4 of the appliéation the Respondents
beg>t0‘stétefthat a Government_sérvant can be pro-
ceeded against at any tiﬁe‘during hiseéervice period
for an alleged misconduct committed by him. Even,
after retiré@gnt also a Govt, servant can be proceede-
‘against fog.a grave misconduct sub ject to certain
cﬁnditions. Therefore, the plea of the aﬁplicant
regarding-delayed ;nstitQtidn_of disciblinary pro-

ceedings is not tenable .

Facts fegarding promotiOA are admitted.
'tﬁe UffiCE?é‘junidrs to Shri A.K. Sihgh ha ve begn
promoted tG,JAG of ITS GrQUp_'A' on adhOc basis.
Shri A.K.'Siﬁgh‘was also considered by the screening
Committee for ad«hoc promctibn alongwitH his juniorsf
 Since digciplinary,prOCBedings are pending against

him, he has not been given~ad h00~pr0m0ticﬁ as per

rules.

3) : - That, with regard'fo the stétements made

in para 4.1‘t0 4,5 of the application the respondents
haqevnc commeﬁts thé same beinh matters of fecﬂrd.

4) That, with_régard to the statements made
in.péra_d,é of the application the Respondents beg

to state that, the discipliﬁary prﬂceedings WEr 8
initiated against the applicants vide Memo o,
8-15/91 -Vig, 11 dated 2?-1-1992 for the alleged
misconduct after-detailed'investigétiOns.. “

-~

(Cnntd.)_




5) | 'iThat;.with»regard toe the statements

made in para 4,7 of the aphlicatiﬂn'the Respondents

beg to state ‘that, the same is not correct and hence

‘denied. The Respondents further begs to state that,
the Respondent# himself is &pR responsible for delay

in finalisation of the dlSClpllnary proceedlngs*

agalnst hlm as he did not submlt wkitten statement of

‘defence for nearly'about 3 years.

- 6) That 4 with regard to the-statements
made in para 4,8 of the applmcat10n the Respondents

. beg to state that the same is not coOrrect and denied.

There is no discriminatiOn against the applicant as

 d1sc1pl1nary proceedings have been initiated after

detalled 1nvestlgat10ns.

A I vTﬁat, with regérd to the statements

made in péravd.q Of-fhe applicatiQn the Respondenté
begs tP state that the same are not correct and
hence denied . The chafge sheet has beeﬁ issqed after
detailed /thDrOQgh inVestigatidﬁs'whicﬁ'prima-fdcie

revealed irregularities against the applicant. When

@ disciplinary case is pending his promdtion ste. are

regulated'as per the inst&uctionslof the Government of

India on the subject. Since disciplinary proceedlngs

- are pending agalnst the appllcant he has not been

»

given prcmotlon.

Incidentally, it may be mentioned here
that the applicant had earlier filed an 0,A. N0,273/95

\

(Contdo)



%/

in Central Administrative Tribunél y» Guwahati in
thch he had raised the issue of non-promotion,

A counter-reply to the said G.A. has already been
filed assalllng the grounds mentioned by him .,
;Q.A. No, 273 of 1995 is still pending considerat ion

in Central Administrative Tribunal ,Guwahati,

:3) Thaﬁ with regard to the statements made

in para 4.10 of the appllcatlon the RespoOndents .
beg to stata that, the facts regarding the promo-
tion are correct . The ﬁfflcers junior to Shri A.K.
Siﬁgﬁ have béen prnﬁﬂted to JAG of ITS Group 'A!
~on ad hoc basis. Shri Singhiwas alg0 cOngidared by
the Screenihg Committee for ad-hog promqtion‘along
with his juniors. As per DOP & TO,NM, NO..22011/4/91 -
Estt. (A) deted 14-9-1992 the promotion to a Govern~ .
ment servent against  whom disciplinary case is pen-
’ding‘canﬁat -4 bé given till the prcceedings are

cOnhluded.

9) .That s+ with regard to the statements made
’ to ¥4,15

in ‘para 4. 11 of the application the respondents beg
to state that , it is aimittadvthat there are admi-
nistrative instructions thch lay down guide lines
for finalisation of disciplinary proceedings . It is
not élways possible to adhere t0 these guidelines
because of variois factors like availability of
‘documents, consultation with CVC and UPSC etc.

However, in the istant case the applicant himgelf

(Contd.) -
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has been creating impediments for the smooth
conduct of the disciplina:y proceedings.
10) - That, with regard to gtatements made in

para 4;f6 of the application the Respondents beg

to state that; the same are not correét.and hence
denied. HOowever, the matter of ExR® dropping of instan-
ces by the CB.I, as ﬁentiOned by'tﬁe applicant

~can be brought by him béfﬂre‘the Inquiry Officer.

- 11) - That with regard to the stétéments‘made
in para 4,17 0f1the applicagion the respondents
beg tp.state that ,'théfdepartmental prOceedings
have been instituted against the applicaﬁt after
detailedpinvestigaticn. TherefD:e, the prayer for
staying the proceedings by the aﬁplicanf may be

rejected.

12) i . That,w£i‘With regard to the sﬁatements
- made in para 4.18 of the.applicatioﬁ the respondents
. beg to state that, the saﬁe is incOrrect and'theﬁcé_
‘denied. The disciplina:y prOcéedings.have been
initiated against the applicant after detailed

investigation. ,

13)  That, %ke with regard to the statements
‘made in para ¥ 4.19 Df.£he application’ the Respon-
_ dents beg t0 state that the same are incorrect and
vﬁence dénied. The charge sheetAwas served Oon the
épplicant on 22.2-1992, The applicant héd not submi-
tted the written statement denying or édmitting the

(Contd.)



charges. Since the applicant wgs very much non-
. cooperative, the disciplinary Authority had téken
| in;tiativB to appOinf the 10 and PO and they were
@ppointed on 21-12-1994, the preliminary hearing
wds held on 20-1-1995, The regular hear ing was held
on 20-5-1995, It is expected that with the cOOpera-
{ tion of the appllcant the disciplinary proceedlngs

~w0uld be finaliged soon,

14)  That, With regard %0 the statements made

‘in para 4-20 Df the application the Respondents

beg to state that so far as the appreciation letters
a8re cOncerned, these are matters of records and
henqe‘no_comments are required, In so far as consi-
deration of Shri Singh by the DPC is‘concernéd. it
is submitted that Shri Singh was considered by the
Screéning Committee for aHhoc promotion along with
his juniors, Since disciplinary case is pending he
could not be promoted as per Govf. of India.instruc-

- tions on the sub jectg.,

15) That with regard to the statements
maﬂe‘in para 4,21 of the application the Respondents
beg.to state that,'thé statemenss are false and
baseless and hence denied. A.Guvt. servant can be
proceeded against at any time during his service
ﬁéridd for an alleged misconduct committed by him,

Even after retirement alsc a Govt., servant can be

proceeded against for a grave misconduct subject to

cértain'COndifiDné. Therefore, the plea of disciplinary

(Contd.)
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proceedings ‘ig not tenable and liable to be rejected .
The disciplinary proceedings have been initiated agains'

the applicent after detailed investigations,

16) | - That, with regard to the statements

Al

made in para 4,22 of the application the Respon-

dent begd to state that, the statements are baseless

~and falses and hence the same are denied by the

appkizaRts.Respondents, NO injustice has been done

to the applicant,

17) ' That with regard to the statements

made iﬁ'iksx para § regérding the grﬂuﬁds for ieliéfs
gndllegal proviéiOns the Reséondents beg to state
that none of the grounds mentioned in para 5.1 to
£5.10 is not maintainable in lay as well as in facts,
The applicant is being proceeded against for specific
chaiges as mentioned in the charge memo according to
(CCS) Rules, 1965 after detailed investigation, The
inquiry in this case is alregdy in progress. On
repeipt of the ‘inquiry iIm khis zaze ix report furtﬁar
necessary actiah will be taken to finalise the case
sublf ject to the cO-Operation of the applicant. There -

is no discrimination against the applicant,

18) - That %ke with regard to the statements
made in para 6 of the application the Respondents
beg to state that the stqtemenfs are incorrect and
henca'dénied; The Respondent further beg to state
that, the applicant himself is employing dilatopy
tactitics. He should co-Operate in the inquiry in
his own interest so»that the proceedings can be

finaglised early . _ ' . L e
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1)

finalised early . , R

19) That with regard to the statements made

j.‘n para 7 of the application the Respondents beg

' to state that, the applicant has made a false
statement in this para., The applicant had earlier
filed an U,A, No, 273/1995 in Centra Administrative
Tribunael , Guwahati in whiﬁh also he had infer- o
a8lia raised the issue Oof inordinate delay in finae
lisatidn of prﬂceedings§ The‘said'ﬁ.A.'is still

pending €9r consideration nf,HOn'ble‘Tribunal;

20) That with regard to the statements hade

in para 8 of the application regarding irtexim relief
sOught : 4 ’
Rrxdex pxRyed for , the key RespOndents beg to
‘state thatg the applicant is not entitled t0 get

~any relief sought for , and as such, the applica-

it . |

tion is liable to be dismissed.

21) | Thét With.:egard tO’the-;tatemeﬁts made A

in paré 9 of the application regarding the |
‘interim pxaxﬁx Order aé prayed for the Respondents
' beg to state thak , in view Of the facts and cir-
;umstances‘of the case mated the applicant is not

entitled to get any interim order.,

22)  That with regard to the stgtements made
_in para 10, 11 & 12 of the applicationthe Res-pon-

~dents beg to stafevthat they have no comments.,

(CQntd.)



.23) That , in view Of the disciplinary procee-

dings given against the applicants ,this applica-

t ion is not maintainable , and as such,. the same

~is liable to be dismissed.

o

4

- 24) ~ That, due to not co-operation of the

appllcants ‘the dlSClpllﬂary proceedings seemed deleyed

If the applicants would have co0-0perated the proceeding
could have been completed and finalised long back.

R

.'v//g;;_‘ That if the petitioners would havé-cﬁ-cpe-
rated then ‘the department will be able to finalise

the proceedings at an early date. Hence, the appli-
cation should be disposed ®f upon with direction to
&ingSed up the proceeding within a specified time

and als® direction sﬁould bé given to_thé applicaﬁts'

to give full co-operation to the prOCeedihgs.

VERIF ICATTION

F

I, Sri C, Murmu Vigilance Gfficer, as
authorised do hereby declare and state that the above

statements are true to my knowledge, belief & infor-

mation and I believe to be true ..

1 s:wfgn this verlflcatlon to-day on_{2 th

- dey of July,1996 at Gmweha%i/shlllong‘

\zé\i\;}é, ]
m W S0 L4 »?5731—?37-
fury

Vigitanes Officer
O0. C.G.‘M.}'., Shitkong




